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Before, T conctude, T would iike 1o sup-
port what my estesrned friend, Shri Krishan
Mesnion, has sald that Pacliament must not
be off. The Parliament should contimue
to function in this hour of trial so that it
keeps up the image of confidence and cool
courage of our country.

SHRI S. M. ‘BANERJEF (Kanpur)
Mr. Speaker, Sir, as the Presiudent of the
All-India Dcfence Employees Federation,
1 assure my full support to the Prime Mims-
ter and to the Defence Minister and 1 also
assure thal, as in 1962 and 1965, the Defence
employees will rnse ike one man today
and will sacrifice ¢ven more to see that the
naked aggression of Pakistan s repelled
with all force They will help the army
both m the tront and also preparing cvery-
thing m the rear and help this Government
n this hour of trul

MR SPEAKER The question 18

“That the Housc approves the Pro-
clamauon of Fmergency 1ssued under
artrcle 352 of the Constitution by the
President on the 3rd December, 1971 "

The motion was adopted

MR SPEAKER This Resolution 1y
carried unanimously 1 am very proud 1o be
the Speaker ot this House which has shown
so much unily and demonstrated so much
determination al this grave hour We all
pray that the nation stands all united as one
man with one deternunation and with one
leader May God be with us

12 21 HRS
DFFENCE OF INDIA BILL*

THE PRIML MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF EBLECTRONICS, MINISTER OF
HOME AFFAIRS AND MINISTER OF
INRORMATION AND BROADCASTING
(SHRIMATI INDIRA GANDHI) * S,
1 teg to move for leave to mntroduce a Bill

to provide for special measures 10 otwnre
the public sifety and intevest, the defence of
Indw and civil defence and for the trial of
certasn offences and for matters consected
therewith.

MR. SPEAKER : The question is :

“That leave be granted to mntroduce
a Bill to provide for special measures 1o
ensure the public safety and interest,
the defence of India and cavil defence and
for the tual of certam offénces and for
matters connocted therewith '

The motion was adopled.

SHRIMATI INDIRA GANDHI
introduce the Ball,

1 beg to move -

“That the Bill to prowide for special
measures to ensure the public safety and
interesl, the defence of India and aivil
defence and for the trial of certam offences
and for matters connected therewith, be
taken into consiwderation '’

Mr Speaker, 1 have said a httie while
ago that we shall be bringing before this
House the Defence of Inda Bill  This Bill
secks only to provide necessary legal sanc-
tion as a consequence of the proclamation
of emergency made by the President. We
have tried to nterfere as httle as possible
with the normal avocations of our citizens.
But the country as a whole will have to
make great efforts and undergo all sacrifices
necessary for our defence

The provisions of the Bill are somewhat
similar to legislation undertaken on the
last occasion However, some changes m
the light of our earher experience and judi-
cal decisons have been made, Full
advantage has been taken of the laws enacted
in the recent years by Parhament. Thus,
the Bili does not make any scparate provi-
sions lor detention The Mamtenance of
Internal Securty Act has been utihsed with
some modifications In order that prompt

*Published n Gazevte of India Extraordinary, Part II, Section 2, dated 4-12.7.
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acuon may be taken igainst activities pre-
judicial to the defence effort, dwstrict magss-
teales and other specified officers are pro-
posed 1o be given the power to detamn such
perdons. The maximum period for which
4 person could be detaned In the interest
of defence of India or secunty of Inda
without consultmg the Adwvisory Board has
been extended to two years These pio-
visions, however, will be 1n force only so
long as the Proclamation made by the Pre-
sident under Article 352 1s in force

So far as the modifications in other laws
go, our objective has only been to provide
more delerrent pumishment for offences
which 1n the context our defence cfforts
would be regarded as serious

Now, 1 move that the Defence of India
Bul, 1971, be taken into consideration

MR. SPEAKFR - Maotion moved *

“That the Bill to prowide for special
measures to ensure the public safety and
interest, the defence of india and cwvil
deferice and for the trial of certan oflences
and for matters connected therewith, be
taken into consideration ™’

SHRI A K. GOPALAN (Palghat) * May
we know how much time 1s allotted for this?

MR.SPEAKER * About an hour

SHRI A K. GOPALAN . This 15 a very
thportanmt Bil. One hour s not enough
We have also tabled some amendments

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR)
This has fo be passed by the other House
also,

MR, SPEAKER - There will be no lunch
hour {o-day.

Mr. Paat will piot the Bil n the
of the Prime Munister
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SHR1 A, K. GOPALAN  How rmumy
hours are sllotled for thi?

MR. SPEAKER : Two Hours, because
we havé to do other busindss also,

Because of this Emergency we hdve to
push st through.

. SHRI JYOTIRMOY BOSU (Diamond
Harbour) . 1 want to know whether the
provisions of Rule 65, sub-clause 2 have
been suspended by you,

SHRI RAJ BAHADUR . That has been
done

MR. SPEAKER  Everything was done
before this came  All the formalities werc

gone mto.

SHRI JYOTIRMOQY BOSU We aie
not aware of 1t

MR SPFAKER Because ol the F mu-
gency, everything has to be done at a very
short notice

SHRI JYOTIRMOY BOSU If the
Speaker has done 11, we have nothing o
sav

MR SPEAKER No, it has to be donc

SHRI A K GOPALAN . Mr Speaka,
Sur, as far as this Bill 18 concerncd, we have
given some important amendments for the
Bifi Now that the Declaration of Emer-
gency 1y passed and also as there are other
provisions aiready existing, we think that
as far as the Defence of India Act 15 con-
cerned, It 15 not mnecessary because this
Defence of India Act had been passed
before

There 18 a difference between the present
Bill and the Defence of India Act that had
been passed on the last occasion, because
now theré are so many provisions in othet
Acts, such as the Unlawful Assembly
(Prevention) Act, the Preveqtve Detention
Act, Maintenance of Internial Security Act
etc, under which whatever is required to e
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done under the Defence of India Act could
be done, Besudes, there is also 1he Crummal
Procedure Code, and there has also been 2
detlaration of emergency.

As guch, we feal that the Defence of India
Bill now 15 not necessary at alf and all the
powers that are sought to be taken under
this Bill are already available with Govern-
ment and they can have recourse to those
powers  1hat s the first thing that T would
like to say.

Sevondly, we have got the expenience of
the carlier Defence of India Act and how 1t
had been used and abused On the last
occasion, the Defence of India Act had
been used in such a way that it did not help
in the mobilisation of the people It did
not help in the warefforts  On the contrary,
it was used by the bureaucrats 11 such a
way that there was discontentmen( among
the people, and the objective which Govern-
ment had in view did not succeed at all.

As far as the mmmoiites are concerned,
we had got certain expetiences in regard to
the way they were ticated

In spite of the fact that the minorities
and their spokesmen here had stated un-
cquivocally that they were with the Govern-
ment, there were certain nstances where
the minorities had been arrested 1 had
brought up those cases i the House, and
¥ had pointed out the cases of certain women
who had come back from Pakistan to
Kerala after visiting thewr husbands, and they
had been detained  They had done nothing,
they had only returned from Pakistan
after seemg then husbands, Under the
Defence of india Act, they had been de-
tained [ had written to the Prime Mumster
and 1 had also raused this matter here, and
it was only afler some ume that they were
released.

As far as the provisions of this Bill are
concerned, they are drastic provisions, and
Jjudging from past experience, weare afiad

that r(bw will be used against the workers
arid other sections of the people, and espe-
cully against the muponties, and anyone
belonging to the minonties may be arrested
and detained under this measure. I wonid
submut that if it becomes necessary to
detain any person, then he can be detawmed
under the existing laws 10 th country., At
least 1n l‘n other Acts there 18 provision
to the effect that the person concerned can
give & written statement that he 1s mnoceat,
but here there 18 no such provision

But under this measure, since the Emer
gency 1y also there, the provisions of this
measure wil be used against the minotities
by the buieaucrats according to therr sweet
wishes and they ¢an be delained, That was
our experience last time, and | am afraid
that the same expericnce might be ropeated
this time asso, if this weapon 15 given 1n the
hands of Government

We have just passed a resolution to the
effect that the whole country 15 behind the
Government, As far as the front 1s con-
cerned, the front 1s doing its duty properly,
but 1n a war, 1t 1s not only the front which
matters, but 1t 15 the rear also which 1s
important What about the people? Will
the Government explain whether what 1s
now happening in West Bengal and other
States will continue and those repressions
will continue? If we are to mobilise the
people, then they must understand that the
attitude of the Goyernment has changed
because a new situation has come As far
as West Bengal 1s concirned, there 18 Killing
going on every day. Will that also conti-
nue? When we have to fight the enemy
in a united manner, what will the Govetn-
ment do about those things which ard
happening 1 West Bengal and other parts
of the country?

Now, I would hke to point out ceftan
drastic and draconian provisions n the
Bill, Fou instance, in one of the clausss
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b.' fﬂﬁhly collected. Detcnoe
lection comes out of the patnotamdths
people; it is out of the love of the people and

their. determipation to strengthen ‘the de- -

fence of the country. 'nnmnnoqmm_ﬁ;
- of ahy compulsion in this. But there had <
been cases of forcible colicctions brought to.
notice last time. Slmhapramdurcwﬂlnm'

" book ot other document containing matiers
- projudicial to the defence of India. Then
ithere is @ provision about mines, oil fields,
factoties or industrial and commercial
3 mﬁeﬂlkmp: There is another clause
pmh:bllmg or regulating meetings and
/ gsemblies. Suppose we want to mobilise
‘the peoplt for war.. For that, there must
- be’ processions, there must be meetings,
- mere must be mobilisation.  But under
;item’ 39 that is now allowed. So there is the rise in prices is concerned, we are
;W0 quiestion of mobilising the people. not able to control jt. Government will

-1 have already reforred to the prohibition ROt be abie to control the price rise.
: onm printing or publishing of any news-

papen, news-sheet, book or other document A far as taxes are concerned., even
wntaimug matters prejudicial to the de-  pefore the emergency, as a consequence of
" fence of India and civil defence. For the Bangla Desh refugee influx, taxes were
- mobilising civil defence, there must collected, these taxes have of course been
" be meetings. But even the holding of such  oojjected from the common man whoi
. meetings can be termed as prejudicial to  giready  suffering. Government  have
“the defence of the country. Any paper yiready said that there would be a wage
. whtich publishes that can be seized. Then freeze, But will there be a profit freez:?
~‘there .are. provisions for closing down of What about those miliowners and mono-
- mny press used for the purpose of printing polists who have carned crores and crore *?
or. pubhsinng any newspaper, news-sheet, Government have till now not touched
‘book etc. This is in additlon to forfeiture  thom, If you look to the figures of  direct
of it- security. and indirect taxation, ‘you will find ‘that

that ; s direct taxation has come down from }')50-<
e s o s o 3 e o
. ok dy. WM way anything to criticise . Indirect taxation has gone up from Rs.
---Gomnt Ahat the mobilisation for 49.1 crores to Rs. 90 crores now:. What is
- defence: lhmlld be done in a pwtwuh  the policy now? In mobilising the people,
. -'m, L _ what will b¢ the policy of the Government?
L * According to this Bill, if this power 15 aiso.
: '!‘hm ‘about nblhcam of defeuoe fund. given to the Government, in spite of so many
- We know how defence fund was collected powers that are there. and which <an- b
time, Wc ‘had appointed officers for used for whatever purposes the Government
furpaw Web&wm%hatthnswuid thmh. uwﬂlbebwdﬁiuthtﬂnﬁet

evoke thc sympnthy and support ol’ the
people. v

How arc we going to mobilise the support .
of the people for making sacrifices in \tlhe
interest of the country? What about prices .
in the country today? Prices will go up.
Immedigtely the emergency is declared,
the prices will shoot up. Even the Finance
Minister .has openly said in this House
even before the emergency that as far, as
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he enthusimam of the péople will not be
thére, and the mobilisation of the people
will be very difficult.

So, T say that as far as the Defente of
Indin Bill is concerned, according to our
previous experience aiso, when suwch a
measure was passed, 1t was usad against the
minorities. Anybody whom the officers
and others belonging to the Government
think that he should be arrested, will be
arrested. They have been arrested. This
had been used very badly against the mno-
rities and this time it will be more.

Also, as far as the people are concerned,
more burdens will be placed on the people;
the people can never be cnthused and if the
people can never be enthused, mobilisation
of the people to stand behind the Govern-
ment in their war efforts will not be there.
That is the reason why 1 say that the
Defence of India Bill 1s not necessary. We

oppose .

Also, there are ccrtain sections or clauses
in this Bill which have to be taken out.
Lven today, as far us the ordinance for
taking over the ¢losed mills is concerned.
it has not come The legislative measuras
or benefits that had been there for the last
five years for the workers are now not
there. In this measure, all the democratic
nights of the people are curtailed. You
cannot have a procession; you cannot
have a meeting; you cannot print a leafiet.
How can you mohilise the people without
leaflets, without meetings and without
permitting any procession if they want to
defend our country? [ think that as far
as this Bill is concerned, whatever has been
said by all the parties here—that the
whole country is behind the Government
in this crisis—it will be difficult of achieve-
ment, and therefore, in order to see that
the whole country is mobilised behind the
Government, it is quite necessary that all
the repressive measures that continue today
in West Bengal and other States 1 India

»

are withdrawn. lostead of this Deforce
of India B, the Goveroment will have 1o
sdy how, in view of this grave wituation,
£his megsure i4 in the interests of the coumtry
and in the intepests of the working people
and bow therofore it is our duty to support
it.

We have seen and have understood be-
fore that this measure will be a hindranue
to the people, a hindragce to the mbbilisa-
tion of the people, and the passing of this
Bill will not in anyway help them at all,
Instead, it will be used as a weapon against
the Opposition, against the minorities and
other sections,

So, 1 say 1 oppose this Bill.

SHR1 INDRAJIT GUPTA (Alipore) :
Mr. Speaker, Sir, at 12 30 last night, imme-
diately after the declaration of emergency
but before the Defence of India Bill has been
passed, a leading member of our party in
Dellu, a member of the Delhi State Council
of the Communist Party of India, Mr,
Ved Prakash, was errested from his house
at 12,70 last mght. Mr. Ved Prakash, ¥
admat, is a thorn m the flesh of the lacal
police for a long time, not only todav.
He has always been the champwon of the
locality's people against all types of police
harassment, extortion, elc. And no sooner
had the emergency been declured, while the
Capital city was still lying under a black-out,
while Pakistani planes were s1ill raiding our
air-ficlds, the first thing that the Iathi
police could think of doing in this Kotla
Mubarakpur arca, was to go at 12,30
at night and arrest our comrade, Mr. Ved
Prakash. Later on they will say that he
was some anli-social element or something
like that; we know the ways of the police,

I am constrained to mention this case
because I along with lakhs of peoplc in this
country had shared the serious misgivings
about the way in which the Defence of



" jmplemented, because this is not something -
ttat 'wu are ulldn&ahoul va;u:ly

_,pom by the administration, panmulnﬂy
by the policeadmrmmon _

"wmu written here can be argued 10 be
“.. 'very fiecessary as emergency powers. But
: mg &um we want to bring to the notice
. .of the ‘Government is that wé are not at all
.- yeassured by anything that has happened
% g0 far that similar-misuses and abuses will
st take place. - ‘Mr. Pant may give here all
7 sorts - of nssurances but Mr. Pant isnot
. personally responsible for administering this
Mmﬁmhsmuﬂouspamoﬂhccountry
‘We know very well what the administration
Lt the lower levels is like and how they use

“this to pay off old scores against people

‘whom they do not like and how unscrupu-

-Jous elements at .the level of villages and
\m ‘and so on deliberately try to .get
; mia innocent - people ' framed. Such
“things- have ‘happened on a big scale Jast

i tme. T ‘would warn the: Government that

;_tl'__ﬂa;y ‘allow simifar things to happen again
: ﬁ‘wmu'm ‘bad for the morale and the
; zjr ‘of ‘our .people which should be the
fmmmmmm at this time,

. "ﬂmnm zxplicit pmwsions here for the
pmiﬂmem of people who' tiidulge in pro-
iﬁea'ing, !:ntréhs, black-marketing and
ory or 'in other. utifair praeums
inmln‘on to goods procured by orsuppdmd_
'&? the Government and 5o on. ‘But our

We :

 ‘sions-were never. used. nmmmmim:”
- were used in the mmoimppmain;peopk'

- mm m oo zhe'm are likely to be. ~Or“msed in ‘8 Vs :
_when mnre was some public outcry in some .

parﬁcuhr phne. Ottmise these “provi-

whomwpmndwbemﬁ-wchlurpm- :
Ptkntmuandsoon against-hundreds and

- thousands of people who were peffeetly

innocent.

We have i'el‘mod._ on previous omons
in this House to the persecution which took
place particularly of the minority community,
I can speak from first hand cxperience,
of at least West Bengal where several
thousands of ordinary people belonging to
the Muslim community were indiscrimi-
nately arrested and detained without any
chance of proving anything or disproving
anything because that provision is not
there. Later on when hostilities with
Pakistan were over they had to be released
and they were taken by everybody to have
been perfectly innocent. People in various
localities who were communal eclements
went and gave false reports to the police
saying that somebody was sitting in his -
house and listening to the Pakistan radio
and thercfore he should be arrested or that
somebody else was flashing a torch in the
night which was to say that he was signalling
with an ever-ready torch to the Pakistani
Sabre jets! Therefore, he ghould be’ locked
up. On such false and ﬁtmy grounds: a

lot of people were persaemed unnecessarily.

1 do not say l‘or a minute that any person -
who is _actually engaged in anti-national
work and who is acting as a spy or Pak;s- '
tani agent and indulges in sabotage or
“!etiu out_secrets should not be pmceededf_
mmst -He must be proceeded against, -

mdhewmnmmltylmua-'

member of the minority community, Such
people are found in other commusities also’ -

;miudmeﬁemmiirmmupity.wkmw i
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© a time of crisis like this many innocent
pwuh must - mnh suffer. T 'do not

'1Mb¢ 10 this phllmphy. Othtr mum_
7 Ctries have: also fought wars, and: we do not
: ."'ﬁnd this kind of thm; taking phoa tlume _

it r.:annot be Eolcrated

Scmndly. because an emcrgency some-

: ':'times becorhes in the hands of the ‘Govern--

‘ment a sort of permapent feature which

+  they would like to keep in force indefinitely,"

a lot of evils flow from that. For example,
we have told you in this House today,

other cotleagues have also stated, categori-.

cally and unconditionally that the workers
manning our factories and production
units are prepared to day in this hour of

crisis to give their utmost to the cause of

national defence and they will make sacri-
fices for that, but what happened last
time? Working hours were increased,
holidays were reduced. That was all right
so long as hostilities were going on, but in
the name of the emergency, for years after
that, when there was no hostility, these
extra hours, reduction of holidays and
compulsory deductions in the name of the
war fund went on continuing for months and
years. They have left a very bad taste in
the mouth of many people. So, 1 am
pleading for safeguards against misuse
and abuse of these powers. There are no

g8 " safcguards here.

" As a matter of fact, the new section 17A

~which provides that a person may be de-.

tained without obtaining the opinion of the.
' Advnory Board for a period. longer than

.. three months, but not exceeding two yoars

" from.’ ‘the date of ‘his detention, has been

- mamde ‘even more stringent than beﬂm_-
*'He can be kept in detention for a period of
7. two, years. without his case being put up
fdt Teview . hy the Mmory erd “This
iy ) Itl abnoxious . thing. - Nobody ‘is nyim”
- /he"should” be released if he has done some .
thing, wmukdmma withwt'-:

increase ‘production. - -Workers - will,

What is muto be lhe ufamm:l? Or
is it-the Goverbment’s contention that at

. case b put’ u:} befm thie' A
‘which the Go\hmmem eomutuu? It is a
‘monstrous thing, innocemt penp!e can be -
‘put to such suffering and \m:llmlmian that

As T have. smdqarﬂer umlﬁnsmdme. A
or very little was done, about these blagks:. -
marketeers and proﬁtecm and: spmmu

- who | think are the best allics of Pakistan -

today; -the people who_help’ distupt: the' -
rear while our front is attacked by armour
and planes, are the proﬁtem,whtou
and blackmarketeers. Will the Mhmﬁe:
give us a firm assurance thm lhepﬁwers
under this Bill will be- unhesimiusly md
energeticaily used against such people who. -
are distupting the economy ' ‘today l:nli
putting our people 1o unnecessary. pmu—
tion? Nathlng wu done last Hme, L

Wc are all anxious tbnt tha toul mntenill
‘resources of our country should be farnes-
sed today for the single cause-of national
defence. Every Member in. this' House:'
who is connected in any way with the labour
movement knows very wel. what has: been'
going in the last few years when w}taiu
employers, for putposes of their own, have:
been recklessly closing down units, W&M
adequate cause, trying to put the. ‘blame -on'
somebody else. Some-of them have genuine
causes that they did -not get. 'Mmiem :
or raw materials and so, but & large nnmbw
of the bigger units hmmdondm 4]
for other purposes. - While units are.stiowed -
to be closed, only . workers “are.. asked. o

course, mm production. - _Btu what
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in the engipcering, txtile and chemical
industrics, tl of which have got some direct
or indirect beanng on the war ¢ffort, They
cannot be allowed to be closed at the whim
of the employer. R0, Gavesnment should
take early stéps to ses through some sort
of discussions which can be arranged that
in futyre no employer will arbitrarily close
down any unit or unilaterally retrench
aty worker during this period of criss.
Otherwise, it is all moonshine to talk about
hamesamg production for the war effort.
A large number of people have been vic-
timised, Victimusation cases are pendmg.
i you want to harness the enthusiasm of
the working class, 1t 13 necessary to review
all these cases, whether in the private sector
ot public sector, withdraw them and allow
everybody to work.

1 would suggest for Mr. Pant's considera-
tion that thse time at least, for the imple-
mentation of the Defence of India Act and
the rules to be framed there r, a sort of
supervisory committee should be set up,
commsting of non-officials-representatives of
various parties at least which are repre-
sented in this House. It should be called
frem time to ime or when any member or
members of that commmttec have got any
griovances regardmg the way this 1s operated
in any particular place or sector, the com-
mittee should meet and review the actual
progress of the implementation When
concrete mstances of mususe or abuse are
brought to the notice of Government, that
comnuttee must be permitted to look into
them, Otherwise, this business of taking
everybody into confidence and wanting all
of us to become partners in this effort does
not have much mesning, because every-
thing now comes under the umbreliz of the
Defence of India Act. Therefore, this 1s
a thing which affects the Lfe, liberty and
properties of all the citizens and their organi
sations. The least that can be done is to
se that that mon-official committee is given
a proper status, with supervisory powers and
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allowed to review how this thing is actually
implemented, We know how the magis-
trates, SDOs, and other police officers run
amuck. I have an instance, Mr. Ved
Prakash was arrested last mght m Delhn
even before the Defence of India Act was
promulgated because the pohce did not
like him, He fights for the people’s inte-
rests in that locality of Kotla Mobarakpur.
I want Mr, Pant to sec that heis released.
If this sort of thing goes on, you will be
kiling the enthusiasm and mdrale of the
people. We do not want to fight on two
fronts—one against Pakistan and another
against corrupt and oppressive officials,
and employers who want to retrench wor-
kers and close down factories. So, it is
the responsibility of the Government not
only to harness the national effort against
the aggressor but also to defend the people
against aggression by blackmarketers, pro-
fiteers and corrupt officials,

There 15 not much time, 1 wanted to
voice these serious misgivings we have got.
On the face of it, one cannot oppose these
powers as they are laid down on paper.
But the whole ftrouble v with ther
implementation, with then mususe and
abuse, Government must give us more
specific and concrete assurances this time
that they will sce to 1t that these things are
not done
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¥ fow oY RE A A 17 Q | g
fear &1 & xf wrer w7 o oY wre 8, oY
WIC A W S AT o B o

“(b) where such person had been
detaiped with & view to preventing hum
from acting 1n any manner prejudicial
to the security of the State or the mawn-
tenance of public order ™

fawtfedt W @t w2z ow G gy oW
wfer at T N grar & favg oA,
toT feft @ ook &7 g1, frAt W @ oW
#t gud farg werd & s AT M
#fewr oferer wTET F7 ¥ W AWEW &V W
WT ATEUIEAT § FE WUT W @Wr &Y
T, 37 NS ¥ AIEX T GpvETR RA &
far &1 wreaw fear o oYY em-
AT 9EH 97 ATATT FY gyeraAr 6 ¥}
wf st gmieAar v oar sfawre der
TE W g P—gw I & & eereem
THEEEE g oaTfed Y A avfEd oo
WAAT & WAIAS W ¥R A ¥, AT 0@y
I # \r oo A’ gw oar wrE g
W ¥ wvwr fr few gt & g oW
TaTAE T A7 ofara @ 3 AW AF @ o
FIG| FAFT A g F oI OH owwar @r
awdt &1 fom gwg w7 A1 owEw gErAr
ofed W @ ¥ 9w & wedt #, 79
T ¥ WA w1 Apawr few A ¥ ferm
‘o, ¥EE AT W WEN-WET T 2 awdY
F oot @ v awow ¥ wwT TR €T qQ@
wfger gy wifed s wisdt X wgrew §
f& w W were & @ fadw w1 e 57
agr g wfed 1w BT X off I
W WrATE T Agr Wil

WEIH T, TN §WT ¥W A AT qTATECT

e ® fr ot st fordt o & &
Trer gEem Al o W wg fedw
& N F § aaft wsfeel @ e

§ Wher vob fog o qwey wer § e
W oge S} fd ofeie W@
efer wE fF Fgr oo qwer & W W
wrgt 9 fier axg ¥ www ferr o op &,
W 9T gfte @ Al § ot w9 gw-

T ¥ feemas 1Y &, A T tw sl
4

13 hrs.

og WY wraws § e g W aw U]
wvAr fong aAmd fv vx owwg dtw O Wy
oy gt v §, ¥ aw owx fwd W@
AN qC e Wit gveet o e
ATG-ATY AEY WW qwAT | Hqw IAT N
¥ At JagAra @YX A § 1 o semw
ol w¥ §1 W@ WA @ STy X
qifed) o werf wt wag W@, #§ el
w1 aw T F@Er g ogw A wie gy
STAT ¥ s wifg, A2y € ofrak F
™ F v oW foamr & feelt owae de
g7 fedt ol & swimere fr famm w1
so AET ¥ |

FAAT T WRAT Wt wOr & faw e
farndft zet A we Ay & fao sfew an
R W wifer | A & fag dw
fafeww wtfosr & ey w7 Ty #&
frafor fear wr ver &) 9w Aw ¥ fadd
oW g8 aw W ¥ sT we wfg
9t w7 @EE AR ¥ WAT WMT oW
#ew fafewrs aYfasw wr ot arwv 8, w@
frdely xet ¥ o war, sy ¥ Wt Fewarw
dur g v 31 & fely w1 oaw Wy
wET AEE g Afew R@r wweqr el
wifer fery &1 sgaw faar o oy
Ty SRR et ar firane SR W Y
B oqW o® wm wT gw gwr s foely
fow fefeaw sifew & o war o€ o
§ o fawelt & W a §) v fee@t §
woe & famr fesslt & P o & sfufe
Fn v} ?
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@ -M’M e et

¥ W wrede
Cumt Wit @t wfufr o ? gt
N welefen wiferc B wfefy s
L el 47 e s & g o @

-;"'3'@1'&"#1-:'6 & wfr wuw wde w1 ogw
g w8 | Rfe At g O w1
L wrol fe ew @ geeawel ® wm A aw,
L xEw fe e ¥ d@ 8 e Y o o 8,
-_"mmmﬁ%%fm{mffnmw
;'_mg;imﬁnﬁtﬁsmmﬁwﬁrﬁm
v Wi me sitwY & gYy ww awiow A
S e wy el (Tumge) | W &t g,
L wfwr w W Afer g f—uw g e €
L v fagrQ weRd ¢ Sfew 6 ouw
@ ¢, Wfew wrow . wra W § ) A Wi
r"mmmnﬁmﬁm

: war*wwrtf*mmﬂ'&
m}__ W wprd, o & feww sy

LRy wmdr) wfew sThm R @ wedr

A R R R
Wy W e ¥ wfww qu s ond
ﬁhtfﬁ'm'mﬂmﬁm

Rﬁmﬁ Mswmw&m
-’ﬁ:cmnmif W 7g ¥ ww ¥
mﬁmwmtaﬁwwmn

mtmwﬁrmnmm.
§ ;R e Wt oww o, g
'*ﬁ‘uﬁnmqﬁuﬁmﬁﬁﬁ‘

pq-:_mm-mfmmnmm

DECEW# mn

g e et 4
Wt wdE Ry feelt W e §owm o

qﬁiﬁﬂifmﬁtlﬁwﬁrﬁrﬁhm'

tﬂtm w ﬁtﬁmﬁfﬂr o m i
km‘ﬁ'ﬁi“m ﬁ‘wf
mm&mwmmzn‘rwﬁf
frn ekt i, W freg o e

Lacid ]

Hﬁwnumtfwhwnm'

AT AATH N wrvEwEr @ Wi AW
frmm 3 f& wq @ amTn dw.oa@ §

T, we gw femfaat § efr w7 awdr §

o w0 w9y & S g9 F 9 &, W 9w
afrgi & wfw w7 A%y ¥ & ¥ oqfam
qarETErir ¥ %, ofdfeafar w1 sowrow
oM WX WAETl ¥ A4 wdw €7 a1 mwAr
g fo q 3w & fan qu ofrmg w3 =%
#1q wgt ®9A GEAWE @, I A AT
ot wera fear v afze o & S g fa
wol wEew A wwamA & fR oot see
urg fear o @y 2, wW @1 & A7E @
-wratrane fry ST

Wy WERY, 7w oW g 9T e

frarz wd amgd ¥ Sfew ww g geTr 92
farwr &% f5 v A9 sl A e R

aaTE o7 A g, W ¥® ®TAT & UAe &
BT 9T AT @ | _
SHRI SHYAMNANDAN . MISHRA !
(Begusarai) : Mr. Speaker, Sir, our Party
was of the opinion that this could have been
passed without a discussion.

doing my part in -it.

houl But since
the ritudl is being gone through, [ am aiso

‘This measure, as cverybody asreeshu .

. been brought under conditions of grave
completely
‘agreed with the Government that such.

Emergency and we all have

conditions do exist and, therefore, we haye

supported the Proclamation of Emergency =

by the President. .As a oorolhrytoupa,

'Ilwrdure. I.l
tiwugh ‘one may have a:ihgwiass taout th

it was qull.e NECESSATY lo come " om wlﬂ: 3
o '.amusuu oel’ this kind.




mwmmwm oy
. Party wonlkd like 10 suppart # without any

 reservatious. We do a0t wan! 10 presume

'ﬁkmdvh;ﬂwwm mmanm _

" ‘meat to deal with the enemy. -1 Bope that
the Governanent will also be comscious of
" the fat that these powers:are not given to
_them %o deal with the tnembers of the
. ‘Indian. community who arc -going to be
solidly -behind them. If there is . any
misuse, we - have a firm belief that it will
have its own retribution. We will expose
such misuse at proper time and we have
every faith in the people of India that the
cxecutive will be heavily punished for it.

As far as the question of the duration of its
operation is concerned, | would like to
cmphasize that it should not be continued
for a moment longer than it would be
strictly necessary. Last time, no doubt, a
greal deal of agitation had to be mounted
for the termination of the state of Emer-
gency by people in various walks of life.

Ultimately, a large number of lawyers led

by Shri Setalvad had to come out strongly
against the continuance of Emergency and
it had to be ended. So, I hope, it
would not be continued longer than it would

be strictly necessary. Buot the. point that

I would like to emphasize is that as such

an Act' is necessary, mrolhry to the Pro-

. ..uhrmtm of Emergency, it should also
‘be a necessary corollary that there should
‘be @ National Defence Council nnd should
netbenery Iuaenrpmhﬁcbody It must
be @ business-like .body which lhould also
‘be'_concerned, along with other - things,
" ok i of povsth v e

Iwﬂdaholikctoaﬂphuiuthulm'
;th&_tpomarcmtmh'mlnbemd
tar n'mliﬂve piifposes ~but have also

U got a mnrhclive mnMy ian the -eme
i u LSS“!!-—3 fp

'-u-;;ww q-u M povers. mowid h':l ill

_athird one-during the dursfion of the Wie."" .

- under this Act are so wide and ‘deal wit

.all ci‘dl Iibcmvs
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mummuﬂ-mu ?
afforts in vasious flelds of obr sictivisies is

the' 'w “Look here, I have got nntym
conts snd 1 promise yon that T will hot have

And ‘at the 'end of the ‘War,” Mif. Daiion -
mtunpomionwuy 'Immw'i
thememheu orthe Gmm ‘witl have.;.
to place before the country, ‘bocansé the
,ﬁomwywmmwmdbrnnpmddufi
amlcﬂrytnmmee!wemn KE

Mr. Speaker, it was found in: Ew
thatunder#moaﬂmmdiﬁﬂmmwﬁ-l
Imnmofpoopblmcoﬂdhomwf
than under Stalinist Russia.. That is how -
the moloﬂmandothushnu w
sel‘nruzhewdl'mhwmf-r
the Second World. Wa:wnm :

‘S0, wnh thue wqtdslhnpemlm
Govemmm will go ahead witi tlaeﬁnm
that the country expects that they wiil P
mfotn'laenn;lhummdlhqlﬁﬁ-_
hawnomdmlouythllwhum ;
in their way for the proscowtion of the neoes-
sary oﬁarls in’ the mqﬁnd dimﬁon;

DR KARNI SINGH (Bikmr}
Spenker Sir, lfi heard it. oomly. s
morning the the Minister said. that the
Defence - of India Act will be Mﬁﬁn«k
with the Emergency. Now, the. views '
expmmd byhon Mﬂnterlh:um_ ared.
by me as well because the. powers. given

=)

individual fm&m‘ls lnd ?imddly

lrwunemmber Sir nnhe hon 'Mumm o
uf mujit Ouptl nshtlypomnd nul.-
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{ Dr. Karai Singh)

In 4962 following the Chinose war,
omepgeney wes decliced that went on wall
pafh the Indo-Pak wer, Now, 1 wenld
yeqquest Lhat we should try and evolve some
wethod whereby immediately when the war
¥ over, within a priod of two months the
emergency should be tesmnated and the
Dofence of Indin Act repealed

¥ do not want to go mito the corruption
of officials. This 1s hardly the ume to
mention apythung. Whether they are
officials or pohticians or anybody else, a
certaun amount of danger of nmsuse of power
exists and I do feel that at this period while
we are passing through tins grave Emergency,
such msuse of powsr may perhaps not take
piace but, after 3 year or so, a certan
amount of complacency will develop and
this power will be musused I can tell
you from my own expénence and these
matters have been brought by meé to the
attentron of hon Minusters and 1 have to
gay this now because these powers are now
bololg sought, that even 8 Member of Parhia-
ment has experienced i my own State the
misuse of power against us 1 do feel
that as soon as the Fmergency 1s over
the Government should come out with
& categorical statement now laymg down the
gpan of tune by which the Emergency will
be withdrawn

T wouild also suggest that the Members of
Parliament here should be taken mto confi-
dence by the Prime Minister in whom we
have all reposed our confidence to-day, so
that, in case of any misuse of power or
injustice these matters are brought quickly
to the attention of the Prime Minister and
pethaps f a parliamentary advisory com-
mittée could be created so that wherever
any cases of myustice o1 mususe of power
are seen or noticed, the same could be taken
up quickly and expeditiously dealt with

Sir, 1 come from a border State like you
do and we are rightly proud of the fighting
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material and owr brsve goldiens that owr
Sates have given to our Arwnd Forop:
It s & prade that we share with our brothes
all over the country and you know, Sir,
that Punjab, Haryana, Rajasthas, Maha-
rashtra and many and many pants of Indla
have given very good fighting manpower.
1 must place before the House the ummy
that has been felt 1n many areas by people,
and in Rajasthan State people coming from
every relipion and community have stood
sohdly hke a rock to fight this great threat
We produced men like Shaitan Singh and
Pooran Singh who during the Indo-Pak
war made a great name for bravery and
sacrificed thesr lives and can be ranked with
great warnors ke Maharana Pratap

I would Like to assure the House, although
Iama very small man myself, that
the State of Rajasthan and the people of
Rajasthan would not be wanting in ther
support to the Prime Minister and to the
Government and to our countrymen In
discharging their duties as brave citizens
to repel the attacks by the aggressor

I would however, say, before I conclude
my remarks, that we have twice had a scrap
with  Pakistan or call it whatever you
will, in 1947, in Kashnur, we ould have
driven Pakistan out of occupied Kashmur,
but at the last minute, Prime Minister Nehru
relented Almost the same sort of thing
happened in Tashkent in 1965 when we
could have driven the Pakistamis out of
occupied Kashmir, and what 1s more, we
could have taught Pakistan a jolly good
lesson  We do not want to have any more
Tashkents, we want to be quite sure that
Pakistan which has been bothering Indsa,
a peaceful country, and which has started
this wanton aggression should be taught a
lesson by our countrymen and by our
Government and we would ke to be assured
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NMMmmum«
uihdfrmdypm we- do mt oned
again succumb ourselves 1o “a Tashkent™.

" This time, mim Toust. be. punidled pro-

..' m. ‘.-'_ ‘- .

I would flke to lppeal to unr Russﬂl.l'l
'frlmds that they should try md find ways
' mdmnsoftmngtohclp lncha They

‘miust prove to s and to the world’ that

the Indo-Soviet treaty is -something which
is strong and on which not only the Govern-
mmbut!hepeopleoflndmalsomde-
pead in this dire hour of emergency !hst our
country is passing thmugh '

- S8HR1 EBRAHIM SULAIMAN SAIT
(Kozhikode) : 1 feel that such measures as
the Defence of India Bill become important
and necessary at the time of the Emergency.
But I also have a feeling that if we could
have avoided such a measure it would have
been better in view of the solidarity that we
have at the time of this emergency through-
out the country. - 1 say this because of the
furking fear that 1 have in my mind about
the misuse and abuse of such a measure as
had been our experience in ' the past. In
the past, the authoritics had misused this
measure in- 1965 on grounds of personal
grudge, political enemity _ete. Particularly

* the - minorities - were. very much .harassed
under such an Act in 1965, during.the Indo-

Pak war. You know, Sir; and. the Prime
“Minister and the Govérnment also knows
Itlut thousands and thousands of Missal-
mlm were ameswd without ‘any charges

- ‘against them in 1965. After the 1965 war,
- the then Presiderit of the country, Dr.

- Radhlkrioizmnnd the then Prime: Minuter

< of this' country, Srmmnahadwstlum

, -Mupmnﬂthnir appmdatim of the'stand
- taken by M'Musﬁmmoﬁty during the
Indo-Pak ' 'war, mnd ‘yet' thousands and

_' i"_'._thwnnﬁurumh‘msmbmmm -

'mmuwmmmmmm& ;
) mmdlnthnmw o e g y

throughout  the- length nni erthq :
country. Imwmmum;

mad - Iswail. Sabib; the ; President .of the. -
~ Indian: Usion ‘Muslim l.euue and mysetf

had .at that' tisie approached Shri Nands -

" who was the Home Minister. then and we

told him about:the whole. matier and we told,
him *In caso there was, anything againgt the
Muslims of thisicountry or against the Mus
lim ‘League you can arrest both of us mow
and here’ but Shri Nanda said that there was .

nothing ageinst the Muklims of this coun-
try.or the India Union Muslim Leajine, and .
yet thousands of Mussalmans were arresiod

throughowt the Jength and. breadth. of the
country. - This harassment.Jod to pani¢'and -

a feeling among the members of the minority
community that thcy were bemg suspected. -
Such a fbcﬁ'ng in an merglacy i¥ mﬁlly' '

detrimental to the interest of the country. T

1 can say very clearly that nobﬁdy ‘has got
any right to 'doubt the sincerity and loyalty = .
of the Muslims of this country. We are not.

prepared to tolerate ' anybody Quiestioning 3

our loyalty ' Thierefore, 1 ofily ‘wish ‘that
the minorities should be'taken into confi-
dence in"every mzlnnmdmmtysp?b‘e"
of activity. . _
all the potentialities “and abilities ‘of e

c¢rores and crores of people of the country. '
must be effectively utilised for “the sacred - -

purpose of defénding the mtegruy and m:u..
myorthemumry

1 once again. appc-nothe Goveramurg
that no harasstent should be causéd Yo any .

sectioti of the population by such-a feghla<.
tion. .- No-panic shotild bé created, They -
must act in a spirit - of confidence in gvery . -
section oflhe popuiation and trylo Qet ‘a8

much uo-upent:on from as_many people

as pombla' in this state of emiecrgoncy,

Mshouidbenommmorabuuqﬁ@e_.. :
Act, T would also desire that the Act .

“This is & time ﬁfmerm and
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SHRI P K. DBO (Malahasnif) : Wil
supposting the Bill, 1 silt o folling in my
duty if T do not poit out the various lnpess
and lacunie wherpby thete is & poesilility
of the B being misismed for partienn ends
Ol H3) says that it shall come into force
&t ooce and shigll remigin fa force during
the petiod of dperstton of the Proclamation
of Emergoncy and for a persod of six months
thoreafier. The duratien of the emergency
will be decded by the President who wall
sct on the advice of the Council of Mmus-
ters  Our demand s that this emergeacy
should be co-tormunus with the hostilitwes
As ston as normaicy prevails, the emer-
goncy should go and as soon as the emer-
goncy goes, the Defence of Tndia Act should
also go. | want a calcgorical asyorance
from the Treasury Bonches on this

We do not know how long the war i
gomg to last because Pakistan i trying to
internationalise it There 1v hkelthood of
the bng powers being sucked nto it and the
sab-continent becoming the theatre of the
third world war  These aspects are there
[ would request Government to be very
tactful Dr Karmi Singh spoke about the
indo-Soviet treaty We can use this to
gct arms and ammunition from the Rus-
sians, we mught get these from other
friendly countries too  That does not mean
that the Russiaps should be sucked nto
this war, because that will create an oppor-
tunity for China and Amerca to mtervene.
We do npt want that [mmediatcly Pakis-

Radio started blarng out the news,
ing Radio 1 echomg the theme that
India 15 the aggressor There has been a
mastive aggression on the western front

Government should take courage in bath
hands, insulate this war against any kind
of national or internationat pressure and
this question should once and for afl be
settled,

Sir, the muschwef that Has been done by
partition should, we sincerely hope, be
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seitled once and for o smd posce showld
preveil in this subooeitment, and e bopk
that there would be no eccasion Jor way
frigtion in the future.

I would hke to pomt out m ths regard
that our experience in the past has been
that the Defence of India Act had been
utthsed for partisan ends It should not
be an occasion for pohtical victimusation
ak the apprehension has nghtly been voiced
by some of our friends There should be
an all-party commuttee - you may call it by
what¢ver pame you hke -a national de-
fence committec or a parlamentary com-
mitiee, whith should go into each and every
case where a complamt anses

Coming to the vanous controls the
Governmemt are going 1o mmpose, | may
say that the second world war brought the
worst famine of the century and that was
in West Bengal This Defence of India
Act was utilsed to create an artifical fa-
mme 1 West Bengal 1 had seen peoplc
dyng m the streets m Chowringhee and m
the arcades of the Grand Hotel in thou-
sands because of the licence-permit-quola
ra) Mr Ispahami was given the entire
power m rclation o the procurement and
distnbution system in West Bengal, such
patronage should not be shown Thss
power should be utihsed for the benefit of
the commumity so that there will be equal
distribution of the wealth accordmg to the
needs of the people

Regarding the press, | would ke to
pomnt out that there 1s every hope that the
press will play 1ts patnotic role which it has
been playing all through

AN HON MEMBER Not all
SHRI P K DEO On the plea of the

Defenee of India Act, np undue restriction
should be put on the freedom of the press

T was very sorry that sorme remarks wére
made from thove Benches regarding he



 country. . This is not the time 10 quartel.
W sl stand united for a common purpose.

B i i mnxﬁamm.

l!,!.l!-{&lm. :Mﬂr#‘lﬂmﬂﬂ i‘-- '_:

SHRI C. T, DHANDAPANI. (Dara-
purlm) Sir, whh!afthabﬂlm

1 A the s time, § cattion’ the Govenament mmm
" “'ithet/ these are saboteurs in this country, importance ¢

- ‘Theother day, the: sccident in respect of

.-_-ﬁamﬂwwmm
- mtation ooccurred duc to sabotage. - So,
- -m-m:umu-m.mmm

extraterritotial toyalﬁes and 'et mmim,_.

ﬁunforeineomm

B Lwiy._ 1 wonld like 10 pblm émt that
there arc very good friends, and 1 make a

personal request in this regard to the Home

Minister regarding a very - dear friend;
* though he is a Muslim he is a nationalist.
1 refer to Shri Badrudduja. ' Shri ‘Badru-
dduja has been a. nationalist, he worked
with Shyam Prasad Mukerji and he was a
mao who left the Muslim League because
he did not agree with the proposal for parti-
tion. He is a borh leader and a man of the
masses, and this Government should re-
Jease him and should utilise his services for
lhede&meoﬁhhcounu-y

’Wilh thﬁc remarks, 1 close my ;paach

MR. S?EAKER Mr. Dhandapani.
Now, someone from the ‘party of Shri
Madhu Dandavate wanted to speak, but
'you must show me the courtesy of informing
-mplmasly

PROF. MADHU DANDAVATE : 1
_'Mﬂnthhmm&ndmhm

M! SPEAKER : That must have been
'ﬁwmmm not for this.

" PROF. MADHU DANDAVATE : I
._Mmtmmqwtmﬂmtdmwﬁ-
__.E_mhthkdmonthcm

il!dhainmbﬁmlltdmndonbe :

ummtry Mfuuﬂnbﬂﬁhm.fi
we' sometime ago gavo up our vitsl iste s .
the crucial period” of national * sccurity; -
nmmmlmmm&mm
war against 0S,  The DMK leader Arignar -
Anmmm&uthdr vital dentand,
t]wu#sstmmhwﬂlyndlwiﬂ!ynd;-'
economically just, had been abandoned in

the interest of national security. We¢ gave

‘up that tdu and stood up" for national
security.  Similarly our party -suppofted

mmummkmbythecenmeovm&u’ 3

especially Shrimati Indira Gandhi. Soch =
a Bill is essentipl at this crucial juncture .
bulthweumlmﬂonmﬂ!em-"-_-f
of the Opposition that the ruling party
‘might ‘misuse this .power.. Adnzerruptions). .
There is scope for misunderstanding and 1

‘should request the Gmwbﬂmn
:hcaumr '

1 fully endorse the views w hy
mdmmmmuw
A. K. Gopalan and Shri Indrajit Gupta in .

u.mltothc wﬂiqumutm"{.
anti-social - clements. As .sooR & War
situation arises, profit-minded merchants -
exploit peoplc On such mwioul m -
_Mwmummlhismﬂ mpﬁ

maowmtotakewtbm
in this regard, Govérnment should use
wmwwﬂsmmww-#-

them behind ‘the bars. Local dommsitieen

mu_rmmnmumhw
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{ Shri C, T. Dhandapani ]
haw power to yaaks laivs. T Buggest that the
State Government should also be taken into
oonfidésice,

Special funds can be raised to ‘mest
the expenses on the Army Wiy 1 am say-
,ing thys 15 after the war 1s over our Govern-
ment may come forward and say * we have
na funds for developmespt work now, this
18 an undeveloped country and we are not
in & pomtion to provide the basic needs of
the people  That 15 why [ say that we must
provide a special fund which we can rase
from the big people, big businesshouscs
who hoard their properties and have black
money. These things shpuld be confiscated
immedstely by using those powers

ta the name of war and emergency all
kinds of developments have in the past
been postponed or rejected  Lven afier
the end of the war the Governmeén( was not
in a position to meet the vital demands

ot the peopic

13 33 tus.
Mg Drpury Speank in the Chair )

1 request tho Government that as soon as
the war s over, the emergoncy should bo
hfted 1 requesi the Government to look
mto these matters With thesa words, 1
support the Bill.

PROF MADHU DANDAVATF
(Rajapur)  While gxpiessing my party s
views on the Defence of India Bill, [ would
take cogniance of the {act that there  a
quahtative difference betwoeen normal timis
and a state of emergency. which the political
und economyc norms are diffeent Demo-
ctals always know how to fight for their
rights and opportumties 1n normal fimes,
but lot Yahya Khan alko know thalt in a
stalo of emergency, the democrats dnd
progressives in this country also know how
to surrender voluntarify certain rights at
the altir of India's freedom and sovercigaty

t e In this spirit that miy pmity endorses
he Hift that beas boen moved
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I would draw abtenéion’te the fadt fhat
certqn provssions of the Bill can be mis-
used, However, afier ocarcfully 'going
theough the Bl 1 feel that thero are & nuin-
ber of built-n safoty valves which can be
used 10 seo that if there are any clemorits
which are hkely to durupt the defedoe
efforts of the country, their activities can
be eflectively curbed I only hope thet the
now sublime atmosphere which has beon
created m the House will encourege the
Treasury Benches and the Government not
to misuse the provisions of this Bill and to
utilise them to se¢ that the enemies of
the people and the country are dealt with

In this connection [ would like o quote
a very signtficant experionce of mine which
1s very relevant Lo the implementation of
the Bill before ths House 1 had the
opportunity of mecting an ex-army officer
who was fighting the Chinese aggression
on our borders and was actually imprsoned
by the Chiness He happened to comie
from a Hargan tamily When he was n
the Chunest camp, the woist haidship to
which he was subjected was brainwashung
The Chinese ashed him why was he hghting
and sacrih.ng lus hife  He replied he was
sacrifiving fo1 lus couniry He was asked
by the Chinese, which country ~ He saud
my motherland They asked hun  whih
motherland? 1s 1t the same¢ country mn
which your mother cannot go to a well in
her willage and take drinking water because
she 18 a Harjan? He said to me that he
had tenacity of will and so he was not
bramnwashed but a man of lesser cahbre
and determmnation would have found it
difficult to mamtam his loyalty to the couh-
try in the face of socual injustice I would
like the Govornment to take very stromng
steps today for bringing about the spirit of
equaldy n the country Only thep there
will be cquality of sicrifice for dofence.
This 15 a very important aspect to be bome
in mmd, Thorefors, the defence of the
country needs mbre egalitdmanum and sel
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foss, more soctabsm and riot less of it I
foit that the provisfons of the Bill, of they
dre properly utilised, can bo harnessed to
freaze the prices and curb the hoarders and
profiteers 1 hope it will be utilised for that
purpose.

There have been closures of a number
of emgineering concerns and this 1s a matter
of greaj concern t0 me not only becausc
workers are rendered unemployed. 1In
Bombay and Calcutta there are certain engi-
neering concerns like Alcock Ashdon and
Mackenzs, which are witally hinked up
with the defence requirements of the coun-
iry and ¥ would appeal to the Government
1o seo that they are not allowed to be Llosed
down Some arc likely to go nto liquidation
It the Government takes nole of the diffi-
cullies of the workers put forward by the
trade unions, 1 think the proper atmosphere
can be created

Duting the lndo-Pakistan war mn 1963, 1
happened to be the Sécretary of the Citizens
Defence Comimittee in Maharashtra and 1
can tell you very authentitally about the
propottion of donations recewed from the
industrial workers and those from mll
owners and industrialists. The major
goantum of contribution for deferice cflorts
came not from the profiteers and industrial
magnates, but from the industnial workers
and agriculturists, This 15 the manner m
which defence efforts are mobilised Very
often, industralists are  sheking therr
responsitbility and this should be curbed.

A little reference to the impending bye-
dwtiom im UP. My own party 15 involved
in ‘thess elections Al said and dore, let
us tatke noté of the fast that in such a situa-
tion of emergency, elections can nevei be &
unifying force. They tend to become divi-
sive forde, Therefore. I appeal to Govern-
ment tb ses that these bye-clections are
pojipdund in the present state of emer-
ponicy.

Y H

A m aboat m«mﬁm Im
Council, I feel the deferce propatadness
should be stepped up at a popular level.
Something will be done on the mulitary
plane, somethung on the governmental plage
and a lot will have Lo be dobe on the
neople’s plane. Only recently, I happenad
to visit the office of the UN Security
Council. T found an inseription on the
wall “Smoe war begins in thé minds' of
men, it 18 in fhe minds of mwien that the
defences of peace are to be constifuted”.
Therefore, the task of bullding iy the
defence picparedness of the country needs
to be undertaken not only at the mulitaty
and governmental levels but also at {he
people’s level. 1 hope the clauses of the
Bill will not be musused but will be operly
utibized to see that & new climate of
1s creaicd, 50 that once and for all, wp
drive out the aggressor  Once that 1s dane,
we can have any new political pattern in
the country In England, fo1 the require-
ments of war, they had one set of politi-
cians and for post-war problsmi, another
set of politicians were introduced, So,
let us not mux up the requirements of way
with the requirements of peace.

SHRI SURI'NDRA MOHANTY
(Kendrapara) - Sir, 1 nse to support this
Bill with only one reservation that 1{ should
not cxtend for a period of s1x months be-
yond the ternunation of emergency, as
provided for i the Bill The Gommm{ t
15 assuming draconian powers and authority
under this Bill It 1s futile and acadenuc
to ask whether 11 will be used properly or
i1ts powers rmsused. There are ghanses
that it may be misused, Therefore, I ¢nly
jom my woice to ithe proposal thal has
already been made (0 form a kind of Ma-
tional Countil, which can from tume In
time review the operation of the ‘Defeges
of Inda Act, 1971, "

My chirge fs theat the existing powers
available With Qovernment aré aol being
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I did pot mlwdwide thcl-lmmlmi
theufou.lhnvenolmnolmofa
formal amendment. But I . would plead
that the life of this Bijl !houldbeoo-bmu
nus not with six months after the period of
emergency but with the duration of the
emergency and this power should not be
utilized by the government after the termi-
nation of the war, at which point the erer-
gency also will terminate,

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : Mr. Deputy-Speaker, Sir,
this Bill is a logical consequence of the
declaration of emergency by the President,
1 am grateful to the various members from
different sections of the House who have
supported it. No one spoke from this
side of the House in order to save time, but
lnmlmvoidusﬂwopmmﬂth_

‘entire section on this side of the Houvss

when I sy that we all support this Bill

« fuly, not merely because we are the govern- -

ment party but because this is a indtter which

,umumumwmmum

mmulorthhmﬁm.

'n:u wm we beard le
mmmd&&ww -
Wﬁammdﬂ&m;,

- ment which.in &’ way expressed the pemti-
. meats of the peapie of this countcy mors -
- effectively then in say. other way because
* this morning the volcs of Pa .
_,u»mdmmnfm B Bl
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batt) our experiance thas whenever the coun-
1y i threatened this Partisment ant pation
always tise 10 groat teights and it was onc
such mament which we witnessed this mar-
ning, Parliament unmistakably expressed
the collective will and determination of this
couniry to preserve this country's freedom
and integrity and the values that we cherish.

Therefore, this matter, as Shrn Vaypayee
said, 1 not a party matter. It 18 not a
question about which there 13 any division
of opinion in the country It 15 not a
matter m which any differences, 1in respect
of language or religion or province, come
into play Those are all irrelevant because
all of them survive 1If the country survives
And nothing survives if the country does
not. Therefore, this 1s 2 moment in which
the right emphasis was placed by Parhament
this morning on one country, one nation
with one leader and that n this crisis we
shall all remain one to face the common
danger

This Ball has now been brought before the
House becausc the wanton attack and
aggression by Pakistan has created a situa-
tion n which 1t has become necessary.
We have exercised a great deal of restramnt
for the past so many months. That res-
traint has been favourably commented
upon in this country and outside. But
restraint has its hmits and 1n no case can
peace be defended if restrmnt and love of
peace is capable of being misconstrued as
weakness, Therefore, the ume has come
when we must show unmistakably that we
will not be cowed down by the aggression
of a mildary dictator,

At this moment, to 2 man the whole coun-
try is behind our soidiers who are fighting
on the front and behind the people living on
the border areas, 1 have been fo several
of our borders and it is a matter of pride to
see the extremely high morale both of our
sobdiers and of ayr people on the borders.
f kopw, 1 shall be reflecting the sentiments

of this Hoyse if { congratuixie our drave
pilots who have shot dbwn the Sabee jots
and the bexve soidiers who have mpde
sorapheaps out of tanks and connons of the
Pakistan arony.

It » against this beckground that this
measure has come before this House. The
situation 18 extraordinary and it calls for
extraoriinary measures for the defence of
india That is its name and that ix all that
18 involved 1n this measure. While support
came from almost all sections of the House
certamn points were raised in the course of
duscussion. One of these was that this
measure should not extend bayond the
pertod of the emergency. In a democratic
country this sentiment is nalural and { res-
pect it. [ can say that our intention iy that
thus should not extend beyond the require-
ments of the emergency.

Some fear 1s expressed about the poasible
misuse of this measure.

SHRI SURENDRA
Also of not being used

SHRI K C PANT : There was also a
reference by Professor Dandavals to the
fact that there are certain built-in safely
valves—1 think, he used that expression—in
this measure,

MOMANTY ,

One hon Member referred to 1965 and
said that a number of persons belonging to
the minonty community were arpegied at
that time. He seemed to imply that the
minorities were not trusted. 1 would lke
to take this opportunity to state categorn-
cally that there is no question of distrust
of the minorities in this country. We know
it for a fadt that the minorities are behind
the Government on this matier~as a
matter of fact, not behind the Government
but behind the country. We have evety
confidence, and that a doubt should be cajs«
ed is to me a master of somie sorrow 4t this
juncture. Even in 1965, there was no
question of any doubt being caleod beewt



95 Difouse b bukea ot |

{ Shri K. C. Pant }
migbrities, T 1985 proved awvihing aqd.
of such proof was ut afl tequired, it was that
when the country was threatened by Pakis-
thin, the rhinorities in this country, the
Mustims in particular, whose loyalty Pakis-
tan sought to subvert thraugh broadcasts,
newspaper .articles, eic., 10 a man were
behind India sn that war with Pakistan
Thorefore, there 1s no occasion at all to
doubt the loyalty of any citizen of this
country.

"Having said that, one must admit
however thiat there are a few people who
mct s spies, saboteurs, agents, etc. One
hon, Member said that many of them be-
long to the majoniy community. T have
seen nuny cases in which the majonty
comrhumity is involved, When a spy acts as a
spy, itis mota question of any community
A Rpy isa spy A man who acts for a hos-
tile copntry in 8 situation like this certanly
deserves to be handied with all the powcets
that the State has, and handled with seve-
rity so that thc interests of the country
can be protecied. Therefore, any attempt
to mix up this question, a certain kind
of person who acts as a spy or a saboteut
with any community or caste or religion,
is doing disservice to the country 1 would
like this House to repudiate this idea com-
pletely.

There was some fcar that no mecungs
would be allowed to be held or that no pa-
pers would comg out or nothing 1n print
would be allowed. That 15 not correct, It
is an enablmg clause. But this does not
mean that all these things will stop. It
only means that when the necessily arises
that action can be taken. But, ordmnar-
1y, and normally, all these things will conti-
nyc. T do not thunk that anyone can say
that such powers would not be needed under
any circumstances.

“Then, my hon. friend. Shei Indrajit Gupta
to the arrest of & worker, Shri Ved,
prakash. 1 hake just made enquiries as to
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why he was atvested, . I sgtbe tat
this is' not a moment when ahy political
differences should altow any clouding of the
main éffort that the country has to make
T have just made enquiries to sée as to why
he was arrested. ..

SHRI JYOTIRMOQY BOSU (Diamond
Harbour) : What are the facts?

14 hrs

SHRIK.C PANT 1Idonotknow. He
Just spoke 1in the House 1 just enguued,
and 1 would request you to appre-
clate (Interruptions) 1 am spraking
because I know and 1 realise that patriotic
¢lements 1in the whole country and the
parties concerned, they are all want-
ing unity at this moment and 1 would b
the last person to do anything or say any-
thing which would impaur that sense of umity.
The pont that | was making 1s that onc inei-
dent, may be a few other mcidents that my
hon friends know, should, 1 bcg of them,
not colour thoir judgment on the very
question of the need of this measure at a
time like this  When will an exira-ordinary
measure be required if not to-duy ? What
greater danger the country will face that it
i1s hot facing to-day ? If to-day this measure
15 not required, at what other time will u
be required?  All these extraordinary mea-
sures are required and even my friend, Mr
Indrapt Gupta, said that it can be argued
that these are necessary emergency powers
and this is preciscly my case also Mt said
that these powers should be used encrgeti-
cally aganst those indulging 1n hoarding
and so on and against black-marketesrs. 1
need hardly assurc him that this would be
done and when 1 came to the House with
{he Maintenance of Internal Security Bijl,
at that time also, when | said that we would
use that law against black-marketeers, m!ﬂ#
scepticism was noticeable. 1 saw sm,nq
friends doubting this sentiment or doubting



E'_thls goes without saying and I would like to

 assure Shri Gupta that this would be used

- with severity, 1 agree with him that in the

conditions of to-day if anybody indulges in_

hoarding, black-marketing or pushing up

" the prices, that is an anti-national act and

it spells destruction behind the lines where
our soldiers are fighting the enemy. There-
fore, no quarter can be given to such
persons or such clements,

One question ‘was raised. What is the
safeguard against misuse? 1 cannot rule
it out. In individual cases therc may be
some miisuse. No one can give that assur-

ce because such a large number of -per-
sons are handling it.- But, the possibility
ol some misuse has to be balanced against
~ the risk to the ‘country if these powers are

not there when the stake is that of survival
of the country and the best safeguard is this

Parliament. This Parliament is the best

safeguard of ail. Quitc apart from this,

it'is necessaty, that hon. friends think it is
~ fooessary, that Government should look

. into these things. If they come to me and
give me instances, 1 am certainly prepared
to look into those things.

- A suggestion has been made that there
- 'should be some kind of a supervisory.com-
. mittee and some hon. friends have support-
-..od that idea. Nov_"rr"tl. said, 1 am prepar-
- ed tp look into these cases. The general

" question of how the leaders of various par-

"",-tmmlobemtedwiththeﬁowm-

. .meat in close consultation in this ctisis is -
-uuh.l mmammm

" Yioy and ¥ {glieve the Prime Minister has

is_farthest: frma ww thuﬁ mmi
mmmmmmmm.
Wm.!bnothmwmwht fom

mm«wmec«md;omwiuhem .'3.'.

_':'!ulhodmribnﬂuoflsdumm. i '

- Cafteutta and in the Eastern Region alone
'._--,._therehuwbeun,lthink hundreds of arrests ¢
. for economic offences of this -kind! So

forum where individual cases. mﬁm m,-p'
up, T suppose, and whers the. Members. -
feel strongly, then that fesling and ceptinly: .
beakndatthmnneﬂnp&. Sn.lhcpe'ﬂm
we would be given wmmﬁmww‘;
|scourldcasonlh=be!tme‘lhodd,m .
ing friends opposite wuta tbe Gn nment:
at this juncture, I do not say ‘No", lqd 'I
cannot ‘say ‘Yes'. I cannot commi thq
Government ai this. amgc to this h,u u' 1,
say, the’ gml question of the | ‘best form
of associating n-wud‘s oppomle is undqt
eons:dmlion. o '

Aumw mum be bcnt lt thu jmctuu
on the war cffort or te prepare the coubtry,’
and I think, if may say 0 wnhnn,l;umi-
lity, the Goummsnt mmt pe srusted at
this juncture, and the qummupts Jese
ponsibility increases 10 ;he exient tla.t it
receives trust from Oppomwp Mnmhm
Itisa moment when the Government has to
take vmous decls!om It will take those
decisions, - I:ecpmg in. lrn:nncl the senhm
of the House, kecpms in’ roind the mquihn-
ments of the suuauon : :

There was a question why mmm

‘of public order had been mdudeu Shitf
‘Atal Bihari Vajpayee had” asked mr. ‘thiat

question. - Maimtenance of public arder has,-
been included because at this moment public
order cannot- be allowed to be disrupted;
when there isa lwc situation on the, ,bmadw

we mn:wl havc dutwpm qf,. pubhg n#
hemnd S .

" He rdbrmdtp thc Dcltu c&mm
mittee. He said that the Mayor was nofa .
mcmberuﬁt.- Asthﬁnﬂ%ﬂ;hnm,

me mﬁiylui :ha'ooumrr a: M"
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. questicls; and I find that even in respect of
body, the executive committee and the citi- -
‘2008 councll, the mayor is @ member of two

'uf'ih-etlu-eebo‘hel. namely the apex

“not & fhember of the exscutive com-

> Yhree mlm

_mmammmnmm
'+, “ahaiw’ points that have been raised. As my
' '‘hon, friend Shri Madhu Dandavate has
nii,wstmddaﬁmthemumu
of ‘peace with the requirements of war, and

s i that spirit that | would like to request
R "2 Ihmtow!uwhﬂdwmdwppon

- ;-mmm e |

Before T conclude, may T pay a tribute
toﬁimlumdnniwmllhmkmy of
'_,_-.'.uihwd*mﬂﬁ} and many leaders were
J+preseut there at ‘the time when. he spoke
i the hall upstairs? ‘It was a memorable

ipnd'r ‘it was’ a speech memorable for its

‘sense of patriotism, for its sense of solida-

"'-'-.;h,wnhmmcormm:ymmi

-.'-tuwhmnlimm Again, we are

‘. faing » similar danger and this is a moment

! ﬁumwhplpmum 10 remember the senti-
.. ments of. Shri Aanadurai uttered. in. 1965.

MR wmxag : ‘I‘hcqmstim '

i B B e
' '-"-‘?'!-‘tut-lﬁeilﬂl'topmvidn'l‘or apecial

#nd the citizens council. ' find that

She
" imitiee, but there is no question of deliberate--
" Ty ewitting him. He i¥'a member of two of

| " imeasares to ensure the public safety and
fnterest, the defence of Indin and civil
o '-mmtatheuhlofmdam

et _-m-th-aaiy wdum"
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SHRI mmvaosu ibuto
m
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Page 7, -
' munuzzmza O

SHRI JHARKHANDE RAl (Ghosi) :
‘1 beg to move :
Page 7, line 1,—
‘before “‘the prevention of hoarding'
insert “‘very severely" {10)

SHRI RAMAVATAR SHASTRI (Patna):
1 beg 10 move :
Page 6, line 12,—
after - “'products” insert—
“at prices fixed by the Government™
12
" Pags 8,—
 After line 10, insert—
*{49) prohibiting hoarding, black-mar-
koting and high prices and punishing such
: traders or hoarders who may indulge

in such anti-social acts™. (3

DR. RANEN SEN (Barasat) : I beg
) tomove : R

Pwé.!imh—— ; . B e

.. afier “community” - inserr— _

: Whmmtmﬂlm”’--

- commodities” {liﬂ Lot

'Puﬂ lim.—- |

nd l-dm m mu‘m
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SHR! JYOTIRMOY BOSU & Bub-
clause 7). (b}, ) (d) shouid bo delcted.
We have seen from éxperidnoe of the pér-
formange of this Goverament in the psat,
that the same sot of peopie have been grossly
noisusing these provisiens particularly against
those who are opposing them politically.
J am saying this with regard to what was
done to my party. 1 would tike this clause
to be removed so that our apprehension 15
allowed.

ot T wet oo W, W
"R 14 s § T 9 97 'megT e
a7 Arer AT "8z IrEA few A & M’
Wiy 720 e &1 @ w6 § o sy
|1 SveeT feme A AT oY weeTE 9 e fe
ard wafad ot feafr ¥ e e
frafaa ~w #r ww & swrm wrave & ATl
ot o wlam wAAT @ 3 6 6 A alt
amm o, T s 1 v ay e ¥ o
AFA S i & ATe, AR & Ay S g et
¥ fare FravE W wgen i g1 AW, ¥ A
ag wwvy § fr =E ra samar & v fave ¥
TH | WO AT W a7 AP R, ORI wIe
@ A ale gefead, grid oY e wi
AT &Y WA AOAT A | T 6T W feT
fieit ooy g wrwd & 1 oaferd g W & fr e
wHTHE Wre w7 ® 77 A, ¥7 afyd v mene
& oy fred 17 A & 37 Sy T Y X oA W
mmw A% ddfwerw fiewew vt fikdr
v saver qv € Af A A

ST 3 TTARATR 4 & ATy wey
{9 7% AT TU-WATH 44 T ¥ AT I |

SHRI1 JYOTIRMOY BOSU . 1 thought
he was speaking only on sub-cl. 7. |
have also to say on other subw«lauses of
the same clause which 1 have not dono so
far.

W vwere welt v faw & mar A0

wy e v wlt & 4 iR & woy b vy
Wi v W Wy o ok MY ow A
ATk 4 ¥ oy wiedr Nk v wow
Lol
“prohibiting hoarding, biack-marketing
and high prices and punishing such traders

or hoarders who may indulgs in soch
anti-social acts.™

7% a3y asre & AT ey o weva § fe oy ot
griww s, shr-sriker o, srfefafoy o
a1 oy Fay Wy At oy TR ¥ S o Y
& ey sy Wrww A 4 Ak S S fanw
wor ¥ weA wriATi ¥ oy Wiy A Welt &
fuwrs ¥ rare we & fe @ ooy ¥ A
rraTafeondy mew £, wd g3 & sran ¥ e
oo WA, gees o e v §, el
oy weit § fie ¥ g o aT TwwT -
T & A @ & fr ve s oy Ao
w0 FERT W17 a7 Srearardy SO i I Ay
o1 & onaiY 10w Avy o sewear T W Y
™ ury & wfed gw wvan wwgh § 1 2t g s
& 1 v fsarw & 3w & e oY QO W @
& 3 %1 femm & vwr g Ao W@ SR B
s WY Al garer gy o o aE wanr
nifigerredt AgET wY wa ek & forlr ¥ aw
oy oree A @ i o o dw oY 550
AT OT 7T 10 T o P W, o TP
¥ qg T awan &

MR. DEPUTY-SPEAKER : Mr. Jyoti-
rimoy Bosu, us a special case,

SHR1 JYOTIRMOY BOSU . Thank
you, Sir You have always been kind to
us. Now, my amendment is regarding the
omission of hnes 22 and 23 at page 7,
which say, “‘prohibiting or regulating tmobt-
ings, assemblies, fasrs and processions.”
What more powers one requires 1o curb Ha
political opponents 7 We have ween in
the past that these powers also have teen
mismed, and misued to curb the righis of

wiv e F et e efrwf B, e political parties opposed to the rulfing
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purty, Tesmy that dnobilisation of public
vpinion, and the mobitisation of the works
ing people is the most essential item 1o
fight a war because the warmed forces,
wihsu Sghting on one frant, must naturally
havre the mobilisation of the poople behind,
B4, 1 have put 1n this amendment for omis-
sion of clause 3(2)(39). at page 7. Through
you, ¥ would request the Government to
be considerate enough and delete this
particular sub-clause from the Bill

DR. RANEN SEN : On clause 3, on
a1l the amendments, we would liké to make
a composite speech.

MR DEPUTY-SPEAKER : You want
te speak on amendments to clause 37

DR. RANEN SEN ' T have two amend-
ments to this clause. My first amendment
is that at page 6, 1n hoe 2, after “communty™
meert “and fix a fau-price for all essential
commodities.”

My point 1s, 1n this Bill, 1t 1s stated that
there will be control of trade or industry
for the purpose of regulating so many
things, for mamtaiming the supplies and
services ossential to the hfe of the com-
munity As we see today, and during the
Indo-Pakistan war of 1965 also, there was
A sudden nse in prices of all essential
commodities The Government did not
or could not control profiteering Even
today, when there has been normalcy, it
was known to everybody that there was
a lack of essential commodities such as
baby foods which were not available n
Calcutia and in fact n the whols of the
eastern regions of India. Medicines were
not avgilable Whatever was available was
selling at a hugh price So, f the Govern-
ment 15 taking such a wide power, which
was not necessary 1n all cases as has been
pointed out by Mr. Jyotwrmoy Bosu-—he
has given that amendment which I have
net, but which I support—and since the
Government have takep such wide powers

in thew hands'f think mere control welld
not do. The Govetnment must here dnd
now fix fait prices for all essential commo-~
dities. That s the most cssential thing.
Every Member who spoks i this house today
has said that in order to strengthen the
front, the rear has to be strengthéned.
Fverybody has said 1t and there are no twe
opinions on it Mr. Pant will also admit
that. If that is so, and when 1t 15 known
that war profiteers are of a special category,
and the profiteers who today arc thriving
on our soil will become war profiteers, if
the QGovarnment will simply ‘contrel’,
what about the prices? It 1s the duty of
the Government to fix the prices of all
essential commodities, giving a fau price.

So, without makng any big speech on
this amendment, [ come to the next amend-
ment 1n my name in respect of clause 3.
1 refer to page 7, line 4, sub<Clause 13, where
it 18 said, “the prevention of hoarding,
profiteering, black marketng. .™ otc Proven-
tion will mean necessarily taking physi-
cal control of the stocks. Otherwise
no hoarding or profiteermg can be stopped
This has been proved throughout the world
m the capitalist world. Therefore my
amondment 18 to insert after the word
‘commumty”

“and taking physical contiol of
hoards and stocks of commodities essen-
tial for the daily use of the public at
large™.

The Government should take physical
control of hoards and stocks and fix up a
farr price and then distribute through a
proper mechanism. I have not gone into
the mechanism. The main thing is that the
hoards must be seized and physically con«
trolled.

My two amendments run n tune with
the Defence of India Bill and the Govern-
ment should have no difficulty in accpling

them. With reference to Mr. JSyotirmoy
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Bosi's amendment, 1 hive to say that the
provision régitdng prohibiting, regulating,
mostmgs, fairs, procsstions, ofc, ¥ very
unfarr and 1 supporths  amendment to
that provision. It is such a blanket power
which can be used to penalise people who
duffer from authonily. So, while supporting
his amendments, 1 have also moved my to
amendments fo1 the acceptance of the hon
Munister.

SHRI K C PANT Mr Bosu has
referred to 7(a) and (d) which 1s about
prohibiting the printing or publishing ol any
newspaper, etc prejudicial to the defence
of India I need not read the whole of it

1t 13 necessary because of the oxtra-
ordinarv situation in which we find ourselves,
I do not think that we need to be apolegetic
about it The freedom that the Press in
this country enjoys 15 something which has
been recognised throughout the world
There 1s m this counlry an extent of
freedom of speech and writing, freedom ef
the Press which we all chenish as a necessary
value When we talk of deomocratic
values, 1t 1s one In this particular situa-
tion it 18 necessary to put in this particular
provision because they are necessary in
the interest of the laiger objective whith
we have been discussing

As for the general question of taking action
agamst hoarders and the power to seize
stocks and hxation of prices, sub-clause
33 refers to the pievention of hoarding,
profiteering, blackmarketing or adultera-
tion of, or any other unfarr practices in
relation to any goods procured by or sup-
plied to the Government or notified hy
or under the rules as essential to the life
of the commumty These are wide powers
in 32 also you will find “the prevention of
any corfupt practice or abuse of authorty
or other /nala fide action n relation to the
production, storage, purchase, sale, supply
or transport of goods for any purpose
connected with the defence of India

DR. RANEN BEN : You lqw npt
spoken dbout teking ‘Physical control and
far pricos. Duting thé seootd world War
prices were fixed mid fair price shops were
opensd on & large scals

SHRI K € PANT 1 was referrng to
sub-clause 32 which gives power for the
efficient conduct of mulitary eperstions or
the maintenance of supplies and services
essential to the kfe of the commumty.
General power 1s taken, many things come
i If there are suggestions 28 to which
particular rule should be framed m which
manner, we shall take them nto account

On the question of fixing prices for
essential commodities, there s the Essential
Commodities Act already in opcration under
which the States are guthorised to fix the
prices of essential commeoditics.

SHRI INDRAJIT GUPTA . You fix
prices when the stocks are held by somebady
else

SHRI K € PANT ' Then the quastson
anses  suppose somebody hoards, what
happens? Action has to be taken aganst
m The Maintenance of Internal Se-
curity Act also provides for st and we have
been taking action under that Act when-
ever we find 1t necessary

SHRI H N MUKERIJEE (Calcutta—
North-Fast) He might remember fhat
since 1962 the Government had given re-,
peated assurances on comparable occamons
that the price line would be held and profite-
ening would be gtopped etc , and every time
they have failled Thercfore, this ume there
15 a specific suggestion about a concrete
remedy, and not merely an abstract state-
ment about jhe desirability of preventing
hoarding and profiteering, and he fights
shy of it That 15 & very dangerous thing.

SHRI KX C PANT .1 am sorry that
Prof. Mukerjee 1s not approving of what.
evet we have hrought forward, I think
what T have just now read out to the House
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is very wide amd jt w dirested only agamnsi
hoarders, profitéers and blackmarketoers,
1f he yoads that, he will be satnsfiad that we

are includiag this specifically n the Bill
What more doos he want?

As regards the general question of
rwing prices, there are various cavses.
That s a scperate matter and there can
be a general discussion on it So far as this
Act is concerned, if we do not provide for
it 1 can yndorstand hss anger, but we have
specifically provided

DR RANEN SEN In my amendment,
the modus operand: has been suggested

SHRI K C PANT That can be taken
mto account while the rules are framed

SHRI JYOTIRMOY BOSU The Fi-
vance Mimmster has repeatedly said that
the scope of the Essential Commodities
Act will be sufficiently enlarged (o arrest
the mse m prices  Why 1s it that you have
not grven coverage to that in thas Bill *

SHRI K C PANT That 15 a separate
Act and it relates to a separate Ministry
This 18 a separate mattet

MR DEPUTY-SPFAKER | put all
the amendments to Clause 3 to the House

Amendments Nov 2, 3, 10, 12, 13, 19
and 20 were put and negatived.

MR DEPUTY-SPEAKER
fron s

The ques-

“That Clause 3 stand part of the Bill ™

The motion was edopted
Clause 3 was added 10 the Bill

MR DEPUTY-SPEAKER
Qurestion 18

“That Clauses 4 and 5 stand part of
the Ball *

The

“DECEMBEY 4, 1591
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he motion was edapind.
Clauses 4 and § were plded 10 the Bil),
Clnwse 6~ Temporary amendmegts 1o Aets)
SHRI A K GOPALAN 1 beg 10

move Page 10,—
omit lines 30 to 39 1))
SHR1 INDRAJIT GUPTA | ‘l':\eg,w
move
Page 13, hne 15,—
for “two yean™ substituie—
“six months ' (5

SHR1 BHOGENDRA JHA (Jamagar )
1 beg to move
Page 13, lines 14 and 15,—

for “longer than three months, but
not exceeding two years fiom the
date of his detention.
siehstitate—

‘not longer than three months {rom
the date of his detention but m no
case longer than the period of emer-
gency " (1)

Page 13.—
for hnes 27 to 45, substitute—

* apphes, sections 10 o 13 shall
have effect ™ (8)

SHRT RAMAVATAR SHASTRI
I beg 1o move

Page 10,

o hines 3510 37. (14)

SHRI R V BADE (Khargone)
I beg to move

Page 13, Iine 13,—
Jor “without” sgbstitite—"by" (15)
Page 13, lines 24 and 25,

omit “or the maintenance of public
order” (17)



' }brl:na !4 to 25, .ﬂlbﬂﬂﬂ!&-u

“the Advisory Board for three
-'-_;-nwuths”'(ls)

SHRI JYOTIRMOY BOSU : My
- ‘amendment No. 4 seeks to -omit lines”30
1039 on page 10. The ‘sub-clause I want
- to be omitted is sub-cluase {3} which reads
thus :

‘“(3) Thc Payment of Wases Act,
1936, shall have effect as if after clause
(i) of sub-sectin (2) of section 7, the
following clause had been inserted,
namely :(—

“(ii) deductions made with the written
authorisation of—

(i) the employed person; or

(ii) the president or sccretary of
the registered trade union of which
the employed person is a member on
such conditions as may be prescrib-
ed, for contribution to the National
Defence Fund or to any Defence
Savings Scheme approved by the
State Government.'"

This is one thing whereby the poor workers
would be subjected to harassment and pres-
sure.. They will be forced to sign papers
or pay some subscriptions and contributions

against their own will under compulgion.

I strongly fecl that this clause should not

remain. . I appeal to Government to prevent

“prassure and extortion from the poor people

-lmdthemkinsclulubrmovinguns |

-nub-clm from this Bill. .
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‘Advisory Board or what..?

sindes” this A, ‘may be detained without
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‘Board. In the Public Slfety PrthnM
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SHRI INDRAJIT GUPTA oIt i
the Advisory Board which is mentioned'in
the Maintenance of Internal Security Act. -
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(H) t!le pruldant or mo{ phis!
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conditions as may be prescribed,” o

!douotawtothilchme(tﬂmhﬁnxh

the president or secretary the registered

trade union. I also happen to be the
President of s registered trade union of °

federation. But in this matter T feel that

the choice should be left entirely with the

"employes. I am saying this in the light of
‘our experience in 1962 because in 1965

it was a short sffair, Sometimes it is
reflected in the collection also. When it
is & question of national defence there should
not be any bikering among the workers or
among the trade unions. So, the workers
should give authorisation to the management
and they should be deducted on the basis
of this' particular Act. Now that the
Payment of Wages Act is being amended,
it will come under this clause.

Another point which I would like to refer

and on which 1 want the hon. Minister,

Shri K. C. Pant, to say something is- this.
The  National Defence Fund should-
‘be utilized really for defence purposes. Qur
upum!nthapwmzmmtham
which was collected was not credited to that

fund. Neatly Rs. 7 Jakhs or 8 lakhs wero

onlya&equor Rs. 4 lakhs was prm .

_in Delhi to Pandit Jamhuhlﬂmh ﬂu.-
month of November, 1962, ~Later “on," ‘we.

found that al. soxts of people were. oollecting
mouey. 1 am not talking of Shri Audn
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Misass of the Nuticosl Deforce Fund
wak alsd vigitde in U.P. Sir, we had many
ex-Chiel Ministrs. One of them was
Shri C. B, Gupta who utifised thet fund
entirely for party purposes in the Uttar
Kashi aréa, in that particular area. There-
fore 1 say that this money should be utilised
properly, There should be proper receipts
and it should be made knowh to the employees
who contribute as to what, after all, is gong
to be the use of this particular amount,

I am talking of the Central Government
and defence employees. The textile em
ployees are ready to contribute one or two
days’ wages, whatever it may be, after the
authorisation. But when the employees
contribute, an equal amount should be
paid by thc employers also. 1 request
Shri K. C. Pant to declare here and now
that if the employees contribute out of their
meagre salary of Rs. 100 or Rs. 150 one
or two days’ wages as the case may be,
for the National Defence Fund, the emplo-
yers should also ranimise their profits and
pay something to the National Defence Fund,
I request the hon. Minister to say some-
thing about it.

Then, last time 1 this House a8 question
was raised that the late Sir Shri Ram,
some of whose concetns were also in
Pakistan—he was also a millionaire in
India—contributed for the defence of
both the countries. He paid Pakistan for
the defence of Pakistan and he paid India
for the defence of India. There should
be some sort of patriotism in them. If the
worker wants to coatribute, the employer
should also contribute. Let them show some
gesture about national defence.
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swre & wer §:
Page 13, lines 14 and 15

“longer than three months, but not
exceeding two years from the date of his
detention®
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“not longer than thres months from the
date of his detention but in no case longer
than the period of emergoncy™
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SHRI K. ¢ PANT : Sir, the hon.
Members, Shn Bade, Shri Bhogendra Jha,
Shri Jyotirmoy Bosu and Shri Banerjee
have spoken on this.

Coming to Shri Jyotirmoy Rosu and Shrn
Banerjecs amendment, what it says here
IS

“deductions made with
authorisation of—

(1) the employed person,’”
Io that, there can be no objection.

“(ii) the president or secretary of the
registered trade umion of which the
craployed person is a member on such
conditions as may be prescribed.”

the wnitten

«+..(Interruptions) You are a congenital
obsector. It is entirely voluntary. 1 would
like to make it perfectly clear. . The em-
ployer cannot ask his employee, ...

AN HON. MEMBER : Then it does
not remain voluntary on the part of the
employee to contribute,

SHRI K. C, PANT : If they 1ake any
action against the wishes of the workers,
they will najursily suffer.

SHRI INDRANT GUPTA : Then you
may say, ‘the pretident or sacretary of the

registered trade union if authorised by the
workers’,

SHRI K. C, PANT : They will suffer
as a consequence if they take any action
which goes against the wishes of the em-
plovees. In a maiter like this, whether it
is contrtbution to the National Defence
Fund or the defence scheme approved by
the State Government, should we take any
steps which denies.. .

SHRI INDRAJIT GUPTA : Last time
it happened, It was misused like this.
Workers did not want anything like that.
In their name unauthorised people are
going and saying, ‘You can deduct’.

SHRI K. C. PANT : 1 would agree that
if 1t is possible we shall advise the Unions
to pass a resolution m a gencral body before
this can be apphied. Are you satisfied?

I might examine in what form it can be
done. 1If it i1s misused, we will consider. ...

SHRI JYOTIRMOY BOSU : Can you
satisfy the House as to why you regquire
this provisson m this Bill 7 1f a man is
willing to pay, be pays. He gives an autho-
rity. You do not need any provision in
a Bill.

SHRI K. C. PANT : It is just an enabling
clause. If 1 have just heard that there have
been various misuses, 1 will try to see if it
is possible to insert something. 1 cannot
domore than that at this stage.

SHR1 DINEN BHATTACHARYYA
(Serampore) : What is the harm in accept-
ing Mr. Indrajit Gupta's suggestion ? 17
the employee authorises, then the Preaident
or the Secretary can deduct,

SHR! K. C. PANT : Or the General
Body approves of it. One will have te
consider how best it can be done.

Similarly, Shri Bade wanted to know
something about the Advisory Board.
i think Mr. Iodrajit Gupta inforraed him
abont that,
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ten- - otherwise, thaywﬂlwthnthammm;i:

I cannot guarasitee
(Imrrwb'm

" SHRIK. C.PANT :,

utnfacﬂon. Iunoujy
“d SHRIRVBADE Ttmnnoqueshon
. What is the meaning of public order?

" SHRIK.C.PANT: Icannot brush it aside
* nor.-am.I brushing aside what other hon.
friends said with regard to taking away the
" jurisdiction ‘of the Advisory Committee on.
- this matter, -

But in a warlike situation many occasions
may arise ‘where one cannot allow this to
- be submitted to the scrutiny of the Advisory
Committee. But, in both these cases,

" whether it is the use of this Act for purposes

nfmmtomme of public order or where
thmummuseofmuunrkmd 1 have
* already said that T am prepared to look
into this. I am also preparcd in case there
ammuﬂﬁltmtooﬂr notice, 1
&m cven prepared to consider revising this
-period of two years. Unless I get all the
implications ' examined, 1 cannot agree,

. In fairness to me, the Holile should not
- askitnow. If, after examination, an amend-

-_mtkﬂhdfor.lwﬂlmmel‘omd. i

. SHRI BHOGENDRA JHA: *If =my

| amendments are acocepted, how will the

d-fqnu efforts be advmnly affectod?

- SHRI K. C. PANT: 1hivemm
____-'-:,-phhlodtha pouition. P

'mwmmmmmmmu-

. 'mthwunoﬁmﬂnﬂuwwm

" SHRI INDRAJIT GUPTA: hdmuy.'

be st at liberty. Tt iy a matter dpemui '-'j'f
l'l’bu‘lyofteltm oA 5

SHRI K. C PANT: 1 fu!lv tmdmtuﬁ
that, That is why I am saying that if I.
find it necessary, I shall come forward
with an amendment. But T do not want
to take any stop which in an actual situa-
tion of confrontation on the field, may create
difficulties. Suppose we come across cases,
it may create difficulties. Under the Main-
tenance of Internal Security Act, not much
time is given for the preparation of the docu-
ments and the data ztc. etc. and they will
have to be given to the advisory committee. ...

SHRI BHOGENDRA JHA: For that,
three months are sufficient.

SHRI K. C. PANT. .. Alt those processes
are builtintoit. Atatimelike this, whether
one can allow the administrative: machinery
s0 much time or whether more time would
be required etc. are all matters which have
to be examined. I cannot oﬂ” the cull

.mnkn a commitment.

MR. DEPUTY-SPEAKER: 1. shall
now put the amendments to dlnta -6 lo
vote. '

SHRI BHOGENDRA JHA: Iwou!dlﬂa

'mdmuNoL?mswhmth'
. soparately. -

'SHRI INDRAJT - Gum Lot wa_
hon. Minm«:mtmtitto(l)udlwwuﬂ'
®x

smux C PANT hbhnh'mn,m_.

putm-dmuuums.mm
7muwmm&‘ ﬂuﬂm ,
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umﬂm DAt iR
B SHRI BEIDGENDRA JHA l mt to

press for 4 division on these amendments.

" SHRI INDRAJIT GUPTA: This is in

 out opinion the most vital part of the whole
‘acheme, because it concerns the personal

 liberty of the citizen. ‘l'hemmwthepmpu

safeguards.

15 ‘brs. _ _ .
MR. DEPUTY-SPEAKER: Let the Lob-

bies be cleared. The Lobbies are cleared.

1 shal now put the question ' .

SHRI K. C. PANT: I have just had a talk
with my friends opposite. As I said, 1
do appreciate the sentiment expressed.
1 appreciate the apprehension voiced. But

1 also know the dangers which the country -

is passing through. 1 have said 1 would be
prepared to consider an amendment, if it
becomes necessary, and shall then come
beforethe House. Therefore, I would appeal

" to the mover not to l’ornuahe House to
divide on this issue.

SOME HON. MEMBERS: Yes.

SHRI BHOGENDRA JHA: 1 hope that

the amendment wﬂlmmlur not after
- we go to jail. .

SHRI K.C. PAN'I' Mly I express the

‘Hope that before three months we shall
hwdctmymdthmthaummtwiﬂ
::Mm?

SHRY INDRAJIT GUPTA: Ihopelftor_

th:vlc.m the emergency will not be con-

 mmts toay be: put to. 8 voice vote. -

m.nmm-smm 1 shadl mow
wmm 'Lnd twm

. move ©
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mmmmmm lbqw'

l‘lp&lm Gand7—~
omit “and for & petiod of- it
months thlnamr" @ .
SHRI JHARKHANDE RAI: 1 bu w-‘-
m- ) = t “.
Page 2,—

Jor lines 7 to 24, substitute— - By,
“notmmthnthnmonth"(‘ll)_"._.-l
SHRI RAMAVATAR SHASTRI: I

'beg to move: -

Page 2, lines 6 and 7,— ,
omit “and for a pamd of nin mlll

. thereafter,” (18) e 2L

ot Wi W7 ;. TR n&n t& m._ :
1(3) & o wwww wew 6 fowr Ra A
ware ¥ fardas o1 ag frem wrew o gl
fewre i gt v < e wr R )
mm['ﬁ:ﬂmmqtﬁﬁ;_
wie g gwe-wrei feufir & o Wiomer
fews wre ferww sy derewtere wry ey
o v ¥ gy o § e frlaw S ey
o ot ey W, wrilt, vy Wi Rl

g v R S R

| v A 1 e 2 e g

%wmiwntﬁwm&l
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<o vier w

wrRvdw srorredy ity oy WY wrrdanfy o Wiy,
¢ oy £y el g dvz-preir feafer ¥ avren
£ & w TR e ol @ 0 vefag o T
¢ fs “gre it o Sy s fawe Teqw R
s Kt W e e 1 Ao rwrag d
fe swzemdin feafs & dhvom o firdaw & w=-
sher ot bt W oy o, B, g o Wy T @ Y
ey waet ok, ¥few g (el ®
o & & 7R Wy W 7 wdafaar o W@,
oy arfew af 8 ag amw ¥ o fears §
v wfia figg & ot fars & Efag g8
wrm § e sl wgieg ¥ ww geitew oy w=wrs
wT

! T wrell  STTerw wETR, o
e 4 oy 1 ( 3) ® gy o § e ag Frdas
O A §) WA WX wE ww-wrA fealy &
M me g @ v 9fA w—"wR U
difeae s fewr s TeaTee AT @
& g § e o Fadas o oz sl Feafe T
WA BN S FER T AT 7w WS o
Wt & 1| W 3w v §, Y A gANA 8, AW e
o w7 o ey wifge 1 fay Fa srerd @y
g o, 3% gEe f wwewn A, S Wi
57wy o o, O e Adt 8 1 vl aiew
# oy oft v & fr greaeie fafr Wy o
AR AT W ST A A w4 e
# wwwer g fe auwt W wravare W@ 2
o $ifyg fesq werf ey omd o qeat
figrg vt s oy, s am s o foelt @
ererver WY T reeTC ® farsms A€ wea oA
oy, @ IX Ee oy sver wf oo e,
a7t o afi? o grraTe AT 9@ | A
wirfrg fr Tord gy et & Forg ArdieE v
wrgd ¥, ar fw sl el o arer€ e amgd
§ @ T @ TR aw e i | et #
& Sve & gro amge ¢ i e i g fifay
s fawe g aoaTee” Wl W ger fean
i 1wy ow wytf @, ow aw ot v frdaw
#t wrg ot wr ey § A oek A
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o o R & frg o vant iy arreener Wit
£, wiffe g ¢ aover fardelt 3 ey oty

st HrowR O ¢ 3RIW WEIY, WC wuy
e W e W wler q won
TR § SR uw ¥ f5ow A w
Ao Y weT ST §T HA | avr 1(3) |
wgr mar § f& ow fadow  dkzardw
fafr & 87 % ¢ A ax ww o
¥ 1 1R 7y gures foar e e owafy @
‘AredARdnaY aE” v Rar s | e Eee
TR FCA TAA AL, qT A I@ W wiew
¥ ufuw fir 7R & (A ) v | @R gawT
VAT T BY AT W G AT HY A e
STEIEAT HT ¥ &7 waw< s oo ) AW QY
gzt feafr & aw g & T2 @ TR
% &1 fewr, o 7R ar oy wER W W e fear
a7 awar § | gafore ‘T @ 39 9 v’ o
T FTT BT AT TR € AW FT ATA AA A
wré fewrs agy it wfer 1 o wre § f wa
wEET A ¥ AGIGT F7 WBTC K7 FA

SHRI1 K C PANT I would have certamnly
considered accepting Shn  Jharkhande s
amendment were this not related to the
Constitutionad provision, article 250, which
relates to the power of Parliament to legis-
late with respect to any matter in the State
list 1f a proclamation of emergency 1s In
operation Sub-clause (2) of this article
says, “A law made by Parhament which
Parliament would not but for the 1ssue of a
Proclamation of Emergency have been
competent to make . ." ete, and
" . . ©ceass to have effect on the
expiration of a period of six months
after the Proclamation has ceased to
operate . ™ 8o, this 1s related to
this particular provision of the Constitus
tion.

SHRI BHOGENDRA JHA" That s the
maximum himit  'What is the mnterpretation?

SHRI K. C. PANT : &, . . coase to have
effect on the explration of & period of six



108 Defioms ke B - AGRAHAYANA 13, 193 (UAKA) S of tadin BU' 106

months after the Proclsmmtion hes Cossed
to operate” May I explain it 7 I have
practical reasons for this #lso. In the last
Defence of India Act, thete was 4 provision
for gold control rules. After the Defence
of India Act came to an end, when the emer-
goncy ended, the Centre had to legislate
thereafter to put the Gold Control Act
on a permanent footing. Therefors, a
certain period is required thereafter. This
is the purpose why this is included.

MR. DEPUTY-SPEAKER : Shall T put
the amendments to clause 1 ?

ot Wit W1 SUsaw WAy, RO s
e o1 fis W frdww § 99% ayaTC T
sriaigmr oY o @ iw & fov @ ag
at W W vy @, FEE AR e
& Tl ¥ 1 AT wE wg ¥ e ey v
feafa & 6 Wi A% 7% 98 SR FE G,
#§ wraartaar w7 @R, I fau o fraew
2 T ag <fror Freerer WY =g o

MR DEPUTY-SPEAKER : Shall 1 put

the amendments to clause 1 to the vote of
the House,

Amendments Nos. 6, 11 & 18 were put and
negatived.
MR.DEPUTY-SPEAKER: The question
is:
“That clause 1 stand part of the Bill.”
The motion was adopied.
Clause 1 was added to the Bill.
The Enacting Formula and the Title were
added to the Bill.
SHRI K. C. PANT: Sir, I move:
“That the Bill be passed"
MR. DEPUTY-SPEAKER : Motion
moved:
“That the Bill be passed.”

SHRI A, K. GOPALAN; Sir, 1 would not
fmve taken this opportunity at the third

reading stage to oppowe this"Bill. But
{ have heard the speech of the hon, Home
Minister; and he has not accopted (he
amendments moved by ys. If these amend-
ments were not accepied, it means that the
powers will be certainly misused. Thers
was a verbal promise that it would not be
misused. But ] am myself a viclim of that
misuse; there are so many others who were
also victims. I was detailed for four years
and T filed a writ petition and the court
released me saying that I was detained with-
out any reason When I lefl the court
premises, I was arrested again, Will there
be no such misuse again? I came outside
the Madras High Court, to the gate of that
building after T was released but 1 was re-
arrested and detained. After the Defence
of India Act is passed here, the District
Magistrate or somebody else will say:
I am convinced that there will not be
public order and so this man shoukd be
arrested, even when a person is telcased
by the court The Home Minister may
have good intentions, But we have seen
how the Act was implemented.

1 am n this Parhament since 1952, There
are others, What we have seen is that in-
spite of the fact that so many prommses
were made that the Act would never be
musused, they had been misused; there is
a legitimate apprehension that it will be
misused again.

As far as the minorities are concomed,
a promise was given here, But it 1s not the
Home Mimnister who is acting; it is the bureau-
cracy. They say: we are convinced that
such and such a person should be detained.
He may be an innocent man. But these
powers were used against the minorities.
They say that they want these strong powers
under the Defence of India Act. Having

got thosé powers, anybody who wants to
misuse it can do s0.

There are the fundamental rights, Some
local authority msy say that there is np
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Mh.t.owlhﬂ

. ensitenance of public order, Eve today,

_mmkwdwlmt:ondmm
in so 'many places the clementary sight of
processions and demonstrations and meet-
" Ings are banned. Needless to say that even

" thie dlsthentary rights will :not be allowed
mm&uwmmm

d’hﬁl&ammoopum

M!awuh:.uluendmmtwmw
* $0.be' moved saying: do not compel them.
.. ‘Asfor their contribution, you will get it
" Bven that'smendment wis not accepted.
mm maintenance of public order is
'-Mwﬂhm that can be used in each
| and every case.. If two drunken people
 baye a brawl; it can be aaid there is no pub-
j._--'lroeﬂhrmtheym be detained.

mmdpublworderhubun

M uore in many cases against those

;:-ﬂ!mm:hcymwdtobmt,andnwll!he
.:.'

Airfu.ﬁptMm,mnmd, what is the
.- difficulty in the_ Government saying that
“hoarders, profiteers and blackmarketeers
wﬂl be. punished under this Act? If Funda-
:_anhumbcmbed. why not say
£ i q)pm ‘this Bill very mlly because
& mafthltmumlihdymbermmud
':‘bythebm'uummdﬂnoﬁmds and the
- .people, instead of being enthused to  fight .
thpmy ‘will-become discontented. . Not

.

onty the fighting front, but. the rear is also

important,  People will give money in the
- intepest of the country, and they should not
- beforcedto give. < This is not the.method
.-of sothusing the people.. Evea this minor

Mthtmmmmhﬁmw

amepdment has not been acoepted. That

"mmmm)- .

‘pathise with Mr.. Gopalan's fiberty. al-

“ thotigh T.cannot sympathise with his phitoso-
phy. '!'he!lomn Minister, mmmn-
‘Minister hu mlved only. thn m!u
mmwﬁmmmﬂﬂu-_f
‘House. Ailo!us,in:phedtmm--

-olonlythismk‘ldehm, have m

edm_rmhinmppmoﬂhehmm_‘-

' ster in the arduous task of keeping the wolv-

es away from the door.  In a situation like
this I should have thought that the Home
Minister himself would have felt a certain
sense of humility not only in the confidence
that has been placed in him and his Govern-
ment but also in the nature and manner and
the electrifying method by which this tre-
mendous support has been given to this
Government. '

There are certain points that have been
made in the amendments which were patent-
Iy just. After all, this is not a new Bill that
bas come into our life, it is & Bill that we
have lived with not only since Swaraj but
even before, and many of us have witnessed
the injustice and misuse of such a Bill.
On each occasion the injustice and misuse
havubeenpoimedout.mdonelchomﬁm
the Home Minister, whoever the incumbent,

~ has given assurances of what a good boy he
- is and each time these assurances have been

laid to rest. Only a few months ago &
substitute for the P.D. law was also enancted
by this Parliament. At that time I said to '
th@Hinmmﬂwhumw i
order to maiptain integrity and even law
and order, we would give the Government

- whatever powers it desired. We will give

Gmwhmmhmﬁ,m
power, but let it not ask for more than jt

. neads, because this is not a rieed; it is agreed.
- anwmmanm
d+ 1. will do nothing to upset the digestion of
pied, ‘the Home Minister and the- Government, -
1mnmuuhwmm»um;
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'Mmlﬂu mm»mm
- Lat him do’ something more than just
giving assurances, -  Let him satisfy us that -
the powers that are boing given to him right
mwﬂlnoth.auhjecmdtomhm

SHRIH N MUKERJEE (cawmnmh-

' East); Sir, Ifaditnnwtmtythatem
on. this occasion, Government has not had

the grace to come forward and acoept some
of the amendments which ‘were suggested..
Earlier today, this House witnessed a rare
occasion of a kind of national unanimity,
which should have made some genuine
impression on the mind of Government,
But when I heard my friend, Mr Paat,
replying to the discussion on the different
clauses, T was beginning to have a suspicion
that perhaps this Government, pgraceless
as it appears to be even on this day of days
when all our hearts are overflowing with a
sense of patriotic endeavour and dedication,
seem to be attempting to exploit the eupho-
ria of this morning for petty political pur-
poses. I say so, because as my friend, Mr.
Gopalan pointed out, we have been long
enough in this House, to have found out
how on such very serious occasions, assur-
ances given by the Government were belied
and remained mcrely on paper.

lhndnommdmimtoduytotnw
but I got up just because I wanted to point
~out how carlier on many occasions in 1962
and &gain in 1965, Government promised to
hold the price line but egregiously failed.

_ On this occasion, when ‘4 concrete measure
- was suggested, not that Government could
. actually implement it, but it was to be put-
on the statute-book; regarding &  geriuing,
‘material and concrete: way of securing the
- price structure, he refused to concede the
‘point,  The: ugly word “public ondat"
smiskes its reappearance. and it makes me
-MWWNMWW

mmmmwwm
Sbri E. M. . Namboodiripad was arested
and I had to refor {0 that thing in the Cours
of my spoech, in whichof course, I again.
reiterated the entire and unconditionsl
suppart of ons party, wﬁemd
India Bill. Onthe next dsy anotiy i
mdmmmmhm#
the Bill, Mr. Nambiar, was stowed awey s
jail, Mwo!haiumm'
of which ¥ do not have the time 1o
and at ‘this point ‘of ﬁme.lﬁke
wmtomlmduumymw}_‘_ { :
debate today at any rate.  But thid is the
mrtofmmwhkhwhwm :

In regard totheminm&lpimuhﬂy'
the - Muslim ‘minority, T am - glud ﬂl‘:
mwmmmmbfﬁ
regard to them.. But there again, ¥ wonld
i{kctopmmmﬁowntoamnuﬂm"ﬁi
congrete assurance about what is to follow. "
!mullthﬂml%!,dmlhhﬁn-ﬂt&_"
tani confrontation, the first award of this
country of Param Vir Chakra went to Havil-
dar Abdul Hamid K.hln of the lndiln
army. 3 L :

The first award of mhm- cm:uh'-';,
this country has gone toﬁm Usmiast
during the Kashmir campaign in l-‘!-t‘?-ﬂ
lmemberhomelﬁﬂlm ‘come fﬂb
wdhmumwtowmmhmmy
belongs: to  them.' I m\m ons
occasion & Muslim leader,: e‘mm&-f{_
dm@mmwmhmmﬁciﬁt*
of Pakistan had said that 'when s Hindy '
dies his body is burhit and’ the ashes’are -

_thrown into-the river to' b8 mm.ﬂul

knows where, but whén & Muslin dice e
mmmwmmum.w*ﬁ
‘a8 he belongs to this country in Tife as well

asin death. This is the attitido with whick -
mme ol our I'ellow pntrm m ihe -
'."_.Nd“

owmlhmmmthdhﬂw M

Imhl’&,mﬂnmmtm\
Ms which was then undivided, extetided
mmwmmm«m

Baddrudife. 1 cantiot to thia day coioéivé
* of or belicve that he is' & ooén with teallons’

mmmﬁkm M_;f
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{Shit M. N, Muketjer]
Abough we have been assured in this House
e would be brought to trial, he is
in jail without trial month after
This is the way the assurances
about all kinds of considerations are
honotred and this is the human behaviour
mited out to the minorities.

I sm not going to put a spoke on any-
body’s wheet and T do not want to sound a
discordant note. We are not going to
oppose this Bill because this country has
got to stand together to fight the menace
and win over as soon as ever that is possible.
'We have been always yearning, hungering
and thirsting to find out more news about
what is happening to this country, particular-
ly in thejjBangladesh dehberation, which is
something very near to our heart.

1 do pot want to waste the bime of the
House nor do 1 want to enter inte an acri-
mofious discussion, Fven so, 1 had some
expeciation that this government would
ave the grace to accept some of the things
suggested. But, somehow or other, that
grace scems to be absent.
why we cannot get rid of this habit even on
this kind of occasion when everybody's
heart is over-flowing and when everyone 15
behind the nation as one man. We do not
sor that it is only by cxtending the ambit
of genuine popular freedom, it is only by
styengthening and fortifying the rear of our
country, the morale of our working people,
it is only by seeing to it that they are not put
to any kind of avoidable jeopardy, it is only
in that way that the glow of freedom can
burn in the hearts of our countrymen.
But thay glow would notcome if the govern-
ment happen o persist in this kind of atti-
tude. 1 am very sorry to have to bring n
something like 2 note of discord, but we
are paturally apprehensive of the inteations
of the government because of government’s
egregious behaviowr in not accepting at
fesut porne of the arneadments which would

, beve placed some control on the executive.

1§

i

1 do not know'

m#ﬁ&a& in

SHR] V. K. KRISHNA MENON (Trk
vandrum): MR. Deputy Speaksr, Si,
lamatastage when whatever I say would
not make apy changes in the Bill.
So, I say this in the hope that the Ministers
would think about it in the execution and
implementation of these matters.

‘There are four specific points that T want
to raise here. Firstly, this Act will not take
away the fundamental rights. It is a mis-
take to think so. It will only take away
the remedy to the denial of fundamental
rights; that 18 to say, after the repeal of this
enactment, we could fight for remedies
against the government unless they indemni-
fy themselves, Of course, that is a long way
off. But that does not take away the funda-
moental right. That is the main thing.
But we cannot get the remedy.

Therefore, certain safeguards have been
imported into the much abused judicial
interpretation. The first of it is that any
imprisonment that takes place, any action
that takcs place under these laws are viol-
ation of natural justice, That will be taken
notice of by the courts, and natural justice
m our laws, as it has grow, is no longer a
nebulous conception. We know what is
natural justice. If there is violation of
natural justice, then there is a cause of action,
1 am putting it as briefly as possible. The
second aspect of this point 1s that a charge
in natural justice would include for example
that the man who is charged against should
have an opportunity of repudiating the
charge at the carliest possible moment.
You cannot have something written behind
the back by the same man who has put him
under imprisonment, because that is denial
of jusice.

Secondly, the charges canpot be vague
according to the court. That is to say,
without giving the date, without saying where
he saw, whom he saw, simply stating that
he wes in such and such place, be talked
such and such thing, without giving the
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oamed, without ghving the courts any idea
of ambasing whether it is true or not, if the
charges ave so vague, then the man would
be released.

Equally, if four charges are made and one
of them happens to be of a defective chara-
cter, the whole thing goes. In the case of
a large number of offences, which the whole
House and the most ordinary people regard
as heinous, like smuggling or something of
that kind, the courts have defimtely lmd
down that for what is coming under the
ordinary penal laws you cannot use the
Defence of India Act There was a case
somewhere from Kerala where a man was
selling kerosene at a high price and he was
put m jarl under the Defence of India Act.
Justice Gajendragadkar who presided said,
“You cannot use a hammer to kill a fly.”
So, if there are four charges and one of them
does not come under public security or pub-
lic order, all other charges are wvitiated.

What happens 1s that one small trader is
dislihed by his rival; he gets the help of a
policernan and says that he was talking to a
Pakistam: or that he was smugghng gold,
and he 1s put in pnson It 1s quite true that
he might be smuggling gold. But you
cannot put him n prison under the Defcnce
of India Act because there are penal laws
for that purpose.  So, m a mixture of charg-
es if one of them 1s defective or questionable,
the whole thing goes and he has to be re-
keased.

Thirdly, when the advisory committee
tells a person what the charges are, there
maust be an opportunity to the person to
explain his own position, not necessarily
through lawyers. 1 am one of those people
who think that the fact that you have ap-
pointed a man who has been a High Court
Judge before, is no guarantee of objectivity.
The tribunal must be impartial in the sense
that it must wpply its mind and adopt
quasi-judicial procedures. It must be built
into the Judge that he will not take to star

chamber methods.  To my mind, if 8. stired
High Court Judge, may be out of patriotism,
is prepared to accept procedures whereby
you can try people unter star chamber
methods, taking secret evidence which
cannot be shifted, he forfeits his character of
judicial independence, So, to me just
because a person has been High Court Tpdge
for some years, that is rio guarantee at all.

Fourthly, the present state of our law,
irreapective of whatever you may say about
nonjusticiability, still makes a thing justici-
able when it is brought before the courts if
it is a fraud on the Constitution. Fraud
on the Constitution is what is called malice
in law; using one law for another purpose,
If the law 1s intended for one purpose and
you use 1t for another purpose, it is a fraud
on the Constitution. If it is & fraud om the
Constitution or colourable action or maila
fide, 1t has to be brought before the courts,

All these things really refer to the Law
Minister who 1s conveniéntly absent. I
hope, the Prime Minister is listening &8 she
always does. It is no use appealing to the
Home Minister. With great respect to
him, he is the most cynical minister T have
met 1n regard to the hberty of the people.
The other day, after beating eleven people
to death, he turned round and said, “We
are going to have prison reform.” That
is a little bit too thick.

‘The last thing I want to say is that in view
of the circumstances, the two Home Mini-
sters sitting here, who have the responsibility
for this, should give directions to administer
whatever treatment is required to their
executive officers, particularly the police,
in the way they should handle it. Afer
all, other people are being deptived of vari-
ous things. That set of directions shouid
more or less go as quasi-judicial directioss.

T will conclude by saying that T am quite
aware that whatever assurance the Miniter
or the Goveroment gives in Prrliament his
00 validity in law. Any speeches that they
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make have no validity inlew. Theeefore,
merely eaying thet they will do this or even
giviog solemn assurinces will not do, Tt
mstgt be written down in the statutes or rules
of business or directions. If there is any-
thing given in writing, there will he some
phegrity for the harassed citizens who in this
wery Jarge country are under the octopus
of & very large adminisgration,

SHR! JYOTIRMOY BOSU : Sir, we
have learnt later that the Speaker in Ius
wisdomy has suspended two Rules which re-
quired the Bill to be circulated a certain
time in advance. I do not expect the
Government to undermine this House and
allow it to function with certain adyustments
if it is necessary. If you are not thinking in
terms of mabilisation of people, particularly,
working people and public opinton,
you are making a great blunder here. That
1 must point out.

Please tell us what was the need of this
Bill. You have sufficient powers under the
existing Maintenance of Internal Security
Act and the Prevention of Violent Activities
Act. The whole nation is behind you. Why
is it that you want io assume extra powers?
Under the Mamtenance of Internal Secutity
Act, you have arrested not less than 1500
people in West Bengal and under the Preven-
tion of Violent Activities Act, you bhave
detailed about 4000 people. It is more
koown for its misapplication than for its
proper application.

Comeade H. N. Mukerjoe talked about
4he arrest of Syed Baddruduja who was
twice offered a Cabinst post here, Because
he was not willing to join the Congress,
they have oow put him behind the bars.
The High Coutt has released him. They
have agsin amested him and prosecuted
' fiim undér (e Official Secrets Act although
he had never held any office of profit under
the Gor Although he was arrested
of 15t June, titl today, he hias not been given
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a chaggoahest. Thiv is nothing but tois-
application.

I 1965, although an sssuratice was given
on the floor of the House, as I read from the
proceedings, you had amrested not less
than 9000 minority Muslims in this country
without trin] with one stroke of pen and,
after some time, you relcased them with
one stroke of pen without showing any
rhyme or reason. As a result, many smalil
people and big people also and their fami-

In the whole of the country and specially
in West Bengal, the same set of oppressive
bureaucratic machunery is functioning and
they have become more powerful than they
were in 1965. You can very well 1magine
what will be the fate of those who will not
be liked by the bureaucratic machinery and
the Government.

Look at this Bangla Desh issue even.
I have a paper clipping which says that Rs.
2 crores have been misappropriated by the
Rehabilitation Department under the ac-
count “purchase of tents” You know your
bureaucracy; you know your official ma-
chinery. In spite of that, you want to give
them more powers, etc. etc.

May 1 point out that sacrifice has to come
from the upper strata. The very wond
“black money"”, the very word “blask
market” came into existence during the
Second World War. The Government has
failed in checking hoarding, profiteening,
all these things, for the last so many years.
During the last three years, the rise in prices
has amounted to 35 per cent. They bave
utterly failed. As regards the expansion of
the scope of the Essential Commoditics
Act in this Bill, they have not done it. That
goes to show that they will completely
surrender themselves in the hands of the
profiteers, hoarders, stc.

Comirads Todeajit Cupta mentioned
about the arrest of Comragde Ved Prakash.
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Ha hys been srrested only 5 or 6 miles away
from Delhi. It will take just 15 minutes to
givo = ring and find out why he has boen
uryosted, You have not done it so far.
I suspect there is & skeleton in the cup-
board. There are many cases and the pre-
sent machinery of bureaucracy is bamcally
anti-péople and, unless there is strict check
on that, everything will be misused.

There will be occasions when this will
dwaylheapﬁnd'tpinuwukum
of society. We have seen how policemen
and jotedars have been jouning hands in
evicting bargadars in West Bengal. All
these powers will be utilised under the
blanket powers they have taken  Also,
coming to the insecurity of the political
opponents  (In‘erruptions)

MR DEPUTY SPEAKER : Order, order.
Kindly be bnef.

T am only concerned with the time of the
House. This has got to go to the other
House also T am making a request to you
to be brief

SHRI JYOTIRMOY BOSU: There 1s no
mdication The Government has not come
out with an austerity programme on the
Government 1itself. The expenses on Minis-
ters, comservation of resources, all these
things—there 18 no mention about that.
We want that this should be undone. This
Act should have a natural death within fif-
teen days tume the war 1s over,

Last thing. In many States, Citizens'
Councils have been presided over by a non-
official. But, in West Bengal, why is it that
you have planted an official to head the
Cltizens® Council?

SHRI K. C. PANT : Many of the points
that have been made in the Third Reading
have been made in the course of the First
and Second Reading as well and I hope
my hon. ftiends will permit me not to refer
to them again bocause it will mean the re-
petition of the same srguments.

T would omly like to put the things sgain

in the pérspective, Firstly, this is an extras
ordinary measure which is required in'an
extra-ordinary sftustion. It is not 2 perie-
nent measure on the statyte book, §t'is
there to take care of tho emergency that
has atisen dnd for which this whole House
and the whole country feel greatly concerned.
It is & matter which involves the vary sur-
vival of the country and, therefore, there
can be no occasion of allowing any risk
to be taken. Even if the measure appears
somewhat stiff, somewhat sever, it has to
be viewed m the Light of the situation that
exists on the borders and in the light of
what is going on 1n Bangla Desh and in the
light of the aspirations of the people of
India. In regard to what is going on on the
borders and inside Bangla Desh it capnot
be torn away from the context in which
we are discussing it Once the context is
kept in mind, 1 think much of what has
been said would have been said in & diffe-
rent manner.

The socond pomt I want to make is that
this 1s more or less as the Prime Minister
said, the same measure that came before
the House in 1962 and it is more or less the
same.

SHRI DINEN BHATTACHARYYA :
No, no.

SHRI K. C. PANT : Largely, I can
tell you I know, it is largely the same.

The third pomnt is that so many friends
seem to think that the Maintenance of the
Internal Security Act is being brought in
through this measure. It is not corredt,
Some provisions relate to the Maintenance
of Internal Security Act and somg of those
have been taken objection to by soms frien-
ds. But the Maintenance of Internal Secy-
fity Act is on the statute book quite apait
from this measure. This is also:to be kept
in mind,
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.. Yam very, mﬂmihawnm beunable R..
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_"Whm T was replying to the question the ' e e
other day, somocbody asked mo, ‘what

~ have you done about reforms in prisons?"
‘and in relation to that particular incident

,:.Jlmwmd in that context. 1 he reads all

-:hemmdfotwhmlhavethednepen

““tespect, T am sorry he has used the words -

" pnttarpcﬁt’ml purposes’. “The Government
has ‘brought forward this Bill for petty
. political purposes.’ 1 don’t think that
o defence of India is a ‘petty political pur-
; poiw’ That is the only purpose which we
¢ Iuve in-mind in bringing forward this mea-
. sure. But, 1 agree with much of what he

. e 'a__bout_ the minorities, about the need to
- pull together, about the need to take severe
and’ stringem action against hoarders and
. black-marketeers, = about the valour of

. Abdul Hamid s well as Brig. Usman to

. which he has referred, 1 agree with all
. th_ﬂ._ I wauld appeal to him. T would appeal
_to.other hon. friends opposite that even
;h@ngh they may have certain apprehensions

’ l'u\lrd!nc certain measures, it is in a spirit

" of all of us pulling together in this emer-
: myttmmmustremdthn measure and
_“1'have promised and 1 hold to that promise
““that 1 shall, while framing the Rules, con-
g aideu}lmemmtiom that have heen made
'md,:fnwmary Ishallcomebcforethe
. ‘House 'with an amendment.
sald: . Imn;tbacaunldomahse that

'i*lhuia not a motion on ‘which the House -
llm'-li divide and if over some clause or

. sub-clause we have differences of opiaion,
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m}hnhmmdwemomtom
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;__theguuﬂonamdwaaawm, hcwnllact '

Sﬁfnrasrrwhon fmmd Mr, Mukerjee

That I have

y 'can: ertainly sit down and iron out the:

_ 4.45hrs.

' JAYANTI SHIPFING mumm
(ACQUISITION OF SHARES)
BILL—contd. :

MR. DEPUTY SPEAKER : The House
will now take up further consideration of
the following motion moved by Shri Raj
Bahadur on the 3rd December, 19'71
namely -~

“That the Bill to provide for the acqui-
sition of the shares of the Jayanti
Shipping Company Limited in order
to servo better the shipping needs
of the nation and to facilitate the
promotion and development, in
the interests bf the general public,
of national shipping and for matiers
connected therewith or incidental
thereto, bc taken into considera-
tion,”™
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